
-- 	 . 
4 .  

• 	 .. 
. 

:•- <. 

• 	 •; - 	 -- 

-4 

;.•-...• • 

•:.:- 	 - 

4.4• 

.4 - 

- 	 . . 
4 	 .'.. 

£ 	 •• 	. 	4 . 	. 	.• 	 . 

•• 	• - 	 - 	0 

.4, 	 . 	
. 	 - 	. 	. . 	..- 	

. 

•: 	. ;- 

•* 	14 

-4-j- 

q4- 

2 	A't? 

4. 	 . 	. • .4 	 '. 	I 	• 

4 	 4 
4. 	 . 	•'• 	4 	-1, 

.4 	 . 	•, 
• 

• 	 'I 
 Ak- - 	............................ 

4 	• 
. 	- 	.. 	''1 

CENTRAL ADMINI8TATWF TRIBUNAL 
GUWAHATI BEN 

GUWAEAmO5 
	

:. -. 

(DESTRUCTION OF RECORD RULES,-1990) 

INDEX 
4/p0d 	 t'/° 	- 

4'4p 	Jc9r,I k 	- 

Orders 	 ..... 

Judgment/Order 	 . ..... to..L.  ........ . 

Judgment & Order dtd...................Received from -H.C/Suprerne Court 

.......................... .......Pg....crt.......... 

E.P/IvI.P .............. ........ .

.
..... . ............. .......  

.............................. 1g 	.
.......... 

W. S. . t41  ...  Pg....... 	• • . . . • . . .. to..... .-. . . . . . 

Rejoinder. 	- •.. 	 . . .tt_. ................to...  ...........  

Reply. 	
,,... 	

. ....2.-. . . . •.......• ... to. . 7749  I•-• •II I 

ic.. Any ot1ier lapers .................................... r g.. 	 . 

1 1". ' eriio of A.ppeaIa.nce . ................... .... .................................             . • . .............. . 

12. Additional j\ffjiyj4 	 .............................
••**II••....I..***...... ..... 

.13,l7TrittenArg1.1ITier1ts ....................... , .................. II•.....I.........................., 	- 

- 14. Arrienderrient Repl3r b)' Respondents....... 4.4*II**I 

- - 	15. Amendment Reply filed by the Applicant ....................................  

16 Counter Reply 	• 

k1S 

SECTION OFFICER (Judi.) 



L 

( 

I 	 FORM NO. 4 

• J j 	 (See Rule 42) 

in He ientrai Raministralive i nnunai 
GUWAHATI BENCH : GUWAFIAT! 

ORDER SHEET 
- 

APFLIUAUOIN NO. 	r- OF 99 

App s) Jcf 
it(s) 

+ 

Ad 
	or Applicant(s) 	 tA3 

A4voJ1 fr Respondent(s) 	QQ 

Date 

23.12.204 

mb: 

Notd of the Registry 

	

Il 	• ....... 

	

I 	.1 

iI1d;J. 	i! 	 - 

(iC)OSV 'd 

N 

...... 
jIci.c\  

L 

	

c11j, 	) 

4 

	

•..:::< ,9;. /c'- 	3 	-o •3 

7CJt '/ Ios 

Order of the Tribuna' 

Heard Ms. U. DaS learned counsel 

for the applicant and also Mr. J.L. 

Sarkar.. learned counsel for the respond-

ents. 

Issue notice to show cause as to 

hy app1ication shall not be a-rnitted 

List on 28.1.2005 for admission. 

The appl cation 	admitted, call 

for records-. 

iist on .3.205 for orders. 

0 
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0.A.No.338/2004 

NOtes of the_Registry 	e. 	 Order of the Tribuna 

.20+ 

. 5 "  

mb 

28. 1, 20C 5 	heard Ms. U. Das, learned counsel 
1 	 fot the 'applic•nts. 

The application is admitted call 

forthe recods;. 

List on 2.3.2005 for orders. 

H 
- 
/ '• 	 1her (A) 

mb 

- 	
4 

LL7 S 

/ 

2005 

nkm 

l6.3. 20( 

iog  

Present: Hon'ble Justice Shri G. 
Sivarajan, Vice-Chairman 

Heard Ms U. 	Das, 	learned 

counsel for the applicants.. At the 

request of Dr M.C. Sarma, learned 

counse,1. for the respondents the matter 

is adjourned to 16.3.2005. 

H 
ViceChairman 

This case relates to ernployment of 

ex casual workers in the Railways and 

they want assignment of tnorary 

status and rgularisatjon in the 

respective post alleged to have been 
held by them. Dr, H.C. Sarrna,leahed 

Iailwr Stncting counsel informed this 

ribun5j-that the matter is under 

rocess and reou..Lred some reasonable 
time. 

In the circumstances the case is 

adjoLied to 13.4.2005, 	 97 

647  
Vjce-ChaflT-nan 
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tier vice Con1pletel. 

• 	: 

13.4.2005 

4 

• 	

.! 

Dr.M.C.Sharma, learned counsel for 

the Railways submits that in spite of 

efforts written statei,ent c•uâd not be 

filed and that if some more time is / 
given the same will be filed. 

In the circumstance the case is 

adjourned to 18.5.20050 

A 
Vice-Chairman 

:. bb. 

1605.05. .......Ms.U.Das learned counsel for the, 

applicant submits that she has receival  

the written statement to-day and that 

she wants to file rejoinder* .— 	V post the matter an 15.6.05. 

Vice-chairman 

15.6.2005 • Postbefore the Division Bench on 

27.6.2005. 

& W,  k-  kwb £- 	e'P, 	 Vjce-Chnan 

oLL 
27.6.7are5 	:kSo U 

appl ict 
ha\alreaèy 

 tbe si 

Das, leard counsek for ,ie 
ti?aits that\ritten st\temen\ 
b e\il ed.anorigina1 cor 

mnn 

27.6.2005 	Ms. U. Das, learned counse]. for the 
applicant submits that rejoinder has been 
filed and original records are to be 
summoned. Dr. 14.C. Sarma, learned Railway 
counsel submits that he may be allowed some 
time to go through the matter. Post on 
14.7.2005. The respondents will get the 
relevant records also. 	 7) 

Vice-Chairman 
mb 

* 

. 

€ 

-.. 

A-J 
yLJ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	 GUWAHATI BENC11 

- 

Original Application Nos. 336, 337 & 338 of 2004. 

Date of Order: This, the 19th day ofJuly, 2005. 

THE HON'BLE MR. JUSTiCE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR, K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Sri Habul Ghosh 

Sri Haren Das 

Sri Kishor Kumar Mandal  

SriBirenBoro 

Sri Mama Boro 

Sri Kripa Tewary 

Sri Pradip Sarma 

Sri PaneswarBoro 

Sri Nagendra Boro 

Sri Anil Kalita 

SriBhogi Rarn Basumatary 

A]! are ei-dasual workers under Ailpurduar 
Division, N.F.Railway. 

Applicants in O.A. No.336/2004. 

ShriSurenRarnchiary 

Sri Ratan Boro 

Sri MizingBrahrna 

SriRjitBrahrna 

Sri Jaidev Swargiary 

-Sri Naren Ch. Basumatary 

Sri Rj Kumar Mandal 

Sri Biren Baishya 

Sri Angat Das 

Sri Radhe Shyarn Mandal 

Sri Mortilal Nurzary 

Sri SwargoBoro 

Sri Ramesh Ch. Boro 	
0 

Sri Biren Baishya 

e000e 

- 	I 



 Sri Dhaneswar Rahang 

f  Sri LohitCh. Boro 

•  Sri R.ati Kanta Boro 

 Sri Monorangen Dwaimary 

[. 
 Sri Manteswar Boro 

 SrijoyRamBoro 

 Sri Haricharan Basumatary 

 Sri Durga Ram Daimary 

 Sri Sanjit Boro 

LL. 

 Shri Khargeswar Swargiary 

 SriPradipKr.B0r0 

IZ  Sri Upen Narzary 

 Sri Tarun Ch.Boro 

 Sri Ramesh Ch. Ramchairy 

 Sri Monoranjan Deori 

 Sri Ram Nath Pathak 

 Sri Gopal BasumatarY 

 Sri Malin.Kr. Das 

 Sri RanjitSwargiarY 

20 Sri RatnKanta Boro 

21 Sri Niriè1 Kr. Brahma 

22 Sri Monoj Da 

 Sri Mrinal Das 

 SriSanjayKr.NarzarY 

 Sri Pankaj Baruah 

 SriAjitKr.Saraflia 

 Sri Sunil Ch. Boro 

I Al 28 SriBipmCh Boio 

29 Si i Nepolin Lahary 

30 SriRjenLaharY 

31 Sii Ansuma Swargiary 

, 

{ 

01 

WY.  

; 

Sri Jogendra Pasi. 

Sri Ranijit Das 

SriNarenCh.BQrO 

All ex-casua! labourers in the Alipurduar 
Division, N.kJtailway. 

Applicants in O.A.No90'4.. 	
U 
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 Sri Suren Dairnary 

 Sri Rju Borah 
• 	

34. Sri Pradip Das 

 • Sri Robin Dwaimary 

 Sri Pradip Boro 

 Sri Chanclan Dev Nath 

 Sri Kamaleswar Boro 

 Sri Phukan Boro 

 Sri Krishna Ram Boro 

41.. Sri Ratneswar Boro 

All ex-casual labourers in the Alipurduar 
Division, (BBICON), N .F.Railway. 

.......Applicants in O.A. No.33812004. 

By Mvocate Ms. U. Das. 

- 	Versus- 

 The Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwahati-il. 

 The General Manager (Construction) 
N.F.Railway, Maligaon 
Guwahati-1 1. 

 The Divisional Railway Manager (P) 
Alipurduar Division, N.F.Railway 
Alipurd uar. 

............Respondents in all the three O.A.s. 

By Dr. M. C. Sharma, counsel for the Railways. 



 

 

0 R D E B (ORAL) 

SIVARAJAN., j.(V,C.): 

Excepting the fact that the applicants in these three O.A..s 

are different all of them claim the benefits of a scheme introduced by 

the Railways for grant of temporary status and subsequent absorption 

in Group 'D' posts. All these applicants had earlier approached the 

Tribunal by filing O.A. Nos.2 59, 44 and 43 of 2002 respectively. This 

Tribunal disposed of the said OAs vide orders' dated 25.8.2003, 

1.5.2003 and 1.5.2003 respectively (AnnOxure-5 in O.A.336/2004, 

Annexur640 in O.A.337/2004 and Annexure-5 in 0A338/2004) and 

the applicants were directed to file fresh representations setting out 

their respective claims. Accordingly, the applicants filed 

representations before the concerned respondents. The said 

representations were disposed of vide substantially identical orders 

with slight changes dated 183.2004 (Annexures 7, 12 and '7 

respectively). The claim made by the applicants was rejected The 

order passed in few such representations reads as under: 

• 	 " 	In reference to your above mentioned. 
application the relevant records regarding your 
claim of being ex-casual labour have been got 
verified and it is found that the genuineness of your 
asual labour card is not established 

.j... 	 . 
Hence, your claim for re-engagement in 

Railway: ,  service is rejected without, any further 
coi respondence" 

The applicants challenged the said orders In' these three O.A.s. 

2. 	The respondents have filed separate written statements 

all the three cases. Excepting some difference in factual situation, the 

contentions aresim liar. 

L 

' 
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V 	3. 	We have heard Ms. U. Das, learned counsel for the 

applicants and Dr. M. C. Sharma, learned Railway counsel for the 

respondents. Ms. U. Das has submitted that all the applicants were in 

fact engaged as casual labourers before 1981 and that there is clear 

evidence with the respondents in regard to the said engagement. She 

also contends that the Railway authorities have issued identity cards 

which would also reveal that the applicants were ex-casual labourers 

of the Railways. Counsel submits that the applicants fulfill all the 

, conditions stipulated in the scheme for assignment of temporary 

status and for their subsequent absorption in Group 'D' posts. Counsel 

also points out that the respondents in their written statements have 

admitted the engagement of eight casual labourers and so far as the 

applicant no.1 in O.A.33612004 the earlier order passed by this 

Tribunal in O.A. No.2 59/2002, para 3 there of clearly indicates that he 

was also an ex-casual labourer employee. She also relies on the 

- communication dated 16.3.2004 issued by the Deputy Chief Engineer 

(Con), N.F.Railway, Jogighope to the General Manager/Con, 

N.F.Railway, Ma!igaon (Annexures-li in O.A. Nos. 336/2004. 

338/2004 and Annexu re-i 5 in O.A.No.337/2004) which clearly states 

that many of the applicants' claim are found in order. Counsel, in 

short, submits that all the applicants are entitled to be absorbed in 

Group 'D' post under the Railways. 

4. 	Dr. M. C. Sharma, Railway counsel has relied on various 

avermenis made in the written statement and submits that the 
'4 

applicants had never attempted to establish their claim for availing 

the benefits under the scheme in the 80's and if the applicants, as a 

matter of fact, had any genuine claim, they should have approached 

the Railway authorities then and there. Counsel submits that so far as 

,/• 



the claim of the applicants is concerned, it is, more than twenty flv 

years gone. and that if at all there is any valid claim it is lost by 

limitation. Dr. Sharma also points out that the respondents cannot be 

expected to keep all the records relating to the engagement of casual 

labourers made in the 80's even today, Counsel points out that the 

various documents relating to the engagement of the applicants are at 

present not traceable. Dr. Sharma also points out that so far as the 

casual labour live register is concerned, the original is not traceable 

pnd trust cannot be made on the xerox copies of those documents 

without being verified with the original. He further submits that the 

identity cards. which were produced by the applicants were got 

verified and it is found. that the sjnature of the issuing authority 

available in the identity cards do not match with the admitted 

signatures of the officers who are stated to. have issued the same. 

also submits that at that relevant time those officers wer6 not 

employed in the division in which the applicants were alleged to have 

been engaged He further submits that in the absenc of any 

authenticated material produced by the applicants to substantiate 

their claim for absorption respondents cannot be directed to absorb 

them in the Railways. Dr. Sharma also points out that large scale 

manipulations 1were being made from certain corners in the matter of 

absorption of casual labourers under the scheme. He, in support, has 

referred to and relied on the decision of the Calcutta Bench of Central 

Mministrative i'rihüna-1 in OA. No. 915 of 1998 Counsel accordingly 

submits that the applicants' claim for benefits of the scheme canno 

be sustained. 

5 	As already noted, the applicants had earlier approached 

this Tribunal byIing O.A.No 259, 44 and 43 of 2002 and this 

--------
_----_---- 	.: 	:- ............... 

• 



Tribunal had disposed of the said applications by directing the 

applicants to make represent;ations before the Railways. We find that 

the Tribunal had specifically considered the contention of the 

respondents that the claim of the applicants is highly belated. The 

Tribunal observed that when similarly situated persons have earlier 

approached the Tribunal and obtained reliefs and were absorbed the 

applicants cannot be denied the benefits, if they are really entitled to, 

on the ground of delay. It was further observed that when similar 

nature of orders were passed it was equally incumbent on the part of 

the respondents to issue notices to all the like persons so that they 

could also approach the authOrity for appropriate reliefs. The 

Tribunal, however, observed that ends of justicèill be met if a 

direction is issued on the applicants also, to submit their 

representations giving details of their services and narrating all the 

facts within a specified time and if such representations are filed 

within the time, respondents shall examine the same as expeditiously 

as possible and take appropriate decisions thereon within the 

specified time. The applicants pursuant to these directions made 

representations. One such representation is Annexure-6 in O.A. 

No.336/2004. We are sorry to note that the respondents had dealt 

with the matter in a very casual manner by passing the impugned 

orders all dated 18.3.2004. The orders only say that the genuineness 

of the casual labour cards is not established. It is not clear as to 

; 	whether the applicants were afforded an opportunity by the Railways 

- for establishing the genuineness of the casual labour cards. There is 

no averment in the written statement in this respect. Further, there is 

no case for the'Railways that they have ascertained the genuineness 

of the casual labour cards from the offlcer ho are stated to have 
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issued the card s...From the written statement and from the si.ibjy, 

of ,  Dr. Sharma it is clear that the names of the persons who have 

issued the cast at labour cards were very much known to the Railways. 

Why ,  in such a situation, no such step was taken to. verify the 

genuineness of the casual labour cards with those officers is 

anybody's guess. We do not want to further comment on the conduct 

of the Railways. Dr. Sharma has placed before us the identity cards, 

the records of the' officers who had issued the identity cards and also 

the records containing the Xerox copies of the casual labour live 

register. We have perused the said records. We do not want to say 

anything with rejard to the identity cards i.e. as to whether they are 

genuine and were issued during the relevant period and why the 

Railways did net: make any effort to ascertain its genuineness through 

the officers \r1) are stated to have issued those cards. For our ,  " 

purpose, the e>J.roet of the xerox copies of Casual Labour live register 

is sufficient. 	 * 

.6. 	Now, on the question whether,  the xerox copies of the 
	54 

Casual Labour live register can be relied, respondents have taken a 

stand in the written statements that unless the details contained in 

the xerox cop ie.s.are verified with the original it cannot be relied. The 

respondents same time do not have the original of the Casual 

Labour live reçp.Ler How it is missing is neither clear nor stated 

NoW;'cothbgr,he erox copies of the Casual Labour live regiter, on 

perusal of the records, we fird the reason for taking such phOtocopies : 

in a comrnunibon dated 5.1.1989 issued by the Executiv 

Engineer/BG/C0\1, N.F.Railway, Bongaigaon to the Deputy Chief 

Engineer/CON, i1J.ailway, Jogighopa It is stated therein that 463 

surplus ex-cas iilouis had to be re-engaged and therefore after 

S 	•,, 



holding discussions with th' relevant organization the letter is se-nt 

along with xerox copies of the "Casual 1bour Live Register" for 

suitable and necessary action by the Deputy Chief Engineer. Xerox 

copies of the said document are available in the records maintained 

by the Railways. From the above it can he assumed safely that the 

xerox copies represent the original and it is maintained in the regular 

course of business of the Railways. It is surprising, when the xerox 

copies of the casual labour live register along with the letter dated 

5.1.1989 is in the records maintained by the Railways, how they could 

say in the written statement "For obvious reasons, these records 

could not be relied upon as authentic due to the fact that such 

materials are capable of being manipulated due to the high stakes 

involved." On this aspect also, we do not want to make further 

observation which may eventually damage the reputation of the 

persons who made such bald statements. 

7. 	Now, coming to the matter on merits the respondents are 

in possession of records (xerox copies of the live register) containing 

the details of the applicants. Of course-some of the applicants do not 

find a place in the said records also. In respect of applicant no.1 in 

O.A.336/2004 the earlier written statements flied by the Railways in 

0A259/2002 and referred to in Annexure-5 judgment in 

O.A.33612 004 the following observations occu rs:- 

" In the written statement the respondents 
however admitted that one ex casual labour 
namely, Sri Habul son of Ruplal was screened 

• 	 thereby indicating that the applicant was 
• 	 screened but he could not be absorbed for 

want of vacancy within the panel period ." 
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As already noted, the only reason for rejecting the clairn of 

the apiicants is that the casual labour identity cards produced by the 

applicants the genuineness of which is doubtfuL In the circumstances, 

as already discussed, the respondents, are directed to consider the 

case Of the applicants ignoring the identity cards and based on their 

Own records namely, the xerox copies of the casual labour live 

register, the documents with referedce to which the earlier written 

statements were filed and extracted hereinabove and to take a 

decision in the case of the applicants in all the three cases afresh 

within a period, of four months from the (late of receipt of this order. 

For the said purpose, the impugned orders all dated 18.3.2004 

(Annexures-7in O.A. Nos.336/2004 and 338/2004 and Annexure-11 in 

O.A. No.337/2004) are quashed. The concerned respondent will pass 

reasoned orders on merits as directed hereinabove. 

Before parting with, we would also like to refer to the 

decision of the Hon'ble Supreme Court in Ratan Chandra Samanta & 

Ors. vs. Union of India & Ors., 1994 SCC (L&S) 182 relied on by Dr 

M. C. Sharma. The said decision was rendered in Writ Petition (Civil) 

filed under Article 32 of the Constitution of India. In that case the 

applicants who were ex-casual lahours in South Eastern Railways 

alleged to havbeen appointed between 1964-69 and retrenched 

between 1975-78had approached the Supreme Court for a direction 

to the oppOsite partieslo include their names in the live casual 

labourer register after due screening and to give them re-employment 

according to their seniority. Supreme Court rejected the said Writ 

Petition stating that no factual basis or any material whatsoever prima 

fade to establish their claim was made out in the Writ Petition. The 

contention that th.éetitiOners therein will produce all the documents 

I 

•1 • 	• 	
.., 	

., 



11 

before the cnilhorfties in 	above circumstances, was repelled The 

said decision is-not applicable in thp instant case f6r the reason that 

there are necessary avernients in the representation filed by the 

applicants and necessary materials are also available in the records 

maintained by the Railways. 

The OAs are allowed as above In the circumstances, 

there will be no 

d/ MCMBER (A) 

/l(I 

, 	"3 
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SYNOPfl : 

The app 1 y. c ani; are e; c: 	I worker under IRa i iway 

I 	pf them were enq - qed on or before 1981 . They worked in 

venous 	1 acet under Al ipurckiwar W. vi a:iun as I (haiasi. 	The 

ppiicaRts dur:inQ their aervice tenure made reuest to the 

; concerned authority for their convrra or to requl ar eiTp:yee 

and accord inciy and the concerned authority took up the r 

cases for ccnve rsion to requi ar employee by conferring 

- temporary 9tatus s per iat'i Suddenly the respondents 

instructed the applicants verbally not to attend office any 

more. Even after suc:h discharqe the applicants continued to 

perform their dutiea with some art- fic ci breaks-. 

As per i ui e the respondento are duty hound to 

mountain a line reci ister of the c:a;uel and ex--casual workers 

to provide work per,  the r niori ty in the instant; case 

nez ther the Respondents nor the appl :ant 	have 	heen 

provided 	reui ar work as per their 	seniori ty. 	Non 

maird;anence of suc:h register depri, ved the appi icar4;s their 

due claims of req 	'isetior, Hence 1is, app ict ion. 

* * * 

71 

L 
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IBHfWRE TUE c1RN1fiL I tII TmflhZE 1T*UWN4L 
UH11I BENH 

	

Titie of the case : -L] 	No.-3. 3  Wof  2004 

BT WE EN 

Shri D Rahang & Ors. ....... 	Applicants.. 

AND 

Union of India & ors.. 	 Respondents. 

I N D E X 

S1..No. Particulars Page 
No 
I. Application ............ I 	to 2-0 

 - Verification 
 Anne>ure-1 ..... 

 Annexure-2 
 Annexure-3 

 Annexure-4 
 Annexure-5 

B. Annexure-'6 
9. Annexure-7 
iø . Innexure—G ................ 
11. Annexure-9 

Annexure--1 . 

13.. Annexure11 ........ 

wiled by 	: Regn..No.. 
File 	WS7/drahang Date 

22 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBuNAL 
G&JWAHATI BENCH.. 

O.A..Nc ......... /04 

BETWEEN 

1.. Sri Dhaneswar Rahang, 
Sri Lohit 	Ch }3oro.. 

 Sri Rati Kanta Boro. 
Sri Monorangen Dwaimary. 

5.. Sri Mantesiar Boro. 
6. 	Sri Joy Rm E'oro 
7.. Sri Haricharan Basumatary 

Sri Durga Ram Daimary 
 Sri Sabjib Boro 

 Shri Kharcjesiaiar Swargiary 
 Sri Pradip Kr. Boro 

 Sri Ugen Narary 
P. Sri Tarun Ch. Boro 

 Sri Ramesh Ch.. 	Ramchiary 
 Sri Monoranjan Deori 

 Sri Ram Nath Pathak 
 Sri Gopal Basumatary 

 Sri Malin Kr. 	Das 
 Sri Ranhit Swargiary 

 Sri Ratna Kanta Boro 
21, Sri Nirmal Kr.. 	Brabma 
22. Sri Monoj Das 

 Sri Mrinai Das 
 Sri Saniay Kr.. 	Narzary 

25. Sri Pankaj Baruah 
26 Sri Ajit Kr. 	Sarania 
27.. Sri Sunii Ch. Boro 
28, Sri Bipin Ch.. 	Boro 

 Sri Nepolin Lahary 
 Sri Rajen Daimary 

 Sri Ansuma Siariary 
 Sri Suren Daimary 

 Sri Raju Borah 
 Sri Pradip Das 

 Sri Robin Dwaimary 
 Sri Pradib Boro 

 Sri Chandan Dev Nath 
38. Sri Kamaleswar Boro 

 Sri Phukan Boro 
 Sri Krishna Ram Boro 

41.. Sri Ratenoswar Boro. 
All Ex-Casual Labourers in the Alipurduwar 
Division, (BB/CON), 	N.F.Raiiway.. 

.. . .. Appl icartts. 

- versus * 

1 
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The Union of India, 
represented by the general Manager, 
N.F.Railway, Maligaon, Guwahati-il. 

The General Manager (Construction), 
N.F.RailWaY, Maligaoil, Guwahati-il. 

The Divisional Railway Manager (P), 
Al ipurduwar Division, N.F .Rai iway, 
Al ipurduear. 

.. .Respondents 

DETAILS OF APPLICATION 

PARTICULARS 	OF THE ORDER AGAINST (JHICH 	THE 

APPL.ICATION IS MADE 

This application is directed against the identical 

order dated 18.3.04 passed by the APO/Con for 3enerai 

Manager/Con to the applicants. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this Hon ble 

Tribunal. 

LIMITATION 

The 	applicant 	further 	declares 	
that 	the 

application is filed within the limitation period prescribed 

under Section 21 of the Administrative Tribunal Act, 1985 

 FACTS OF THE CASE 

That 	the applicants are citizens 	of India 	and 

permanent residents in the State of Assam and as such 	
they 

are 	entitled to all 
the rights, protections and privileges 

guaranteed under the Constitution of India. The applicants 
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belong to the Scheduled Caste and Scheduled Tribe Community 

and as such are entitled to the Special privileges 

guaranteed under the Constitution of India & the laws framed 

thereunder.  

The applicants are all Ex-casuai Labourers and 

their grievances, subject matter and the relief sought for 

in this application are similar in nature.. Therefore, the 

applicants crave leave of the Hon'ble Court to allow them to 

join together in a single petition, invoking its power under 

Rule 4(5) (a) of the Central Administrative Tribunal 

(Procedure) Rules, 1987. 

4.2.. 	That the applicants on being selected were engaged 

by the Respondents as Casual tlazdoors. The applicants joined 

their duties on various dates and discharged the 

responsibilities entrusted an them to the best of their 

ability and without blemish to any quarter.. During their 

service under the Respondents, the applicants acquired the 

eligibility for conferment of the benefits of Temporary 

status as well as other benefits admissible under the law. 

4.3. 	That the applicants who belonging to the most 

economically backward sections of the society discharged 

their duties under the Respondents without any blemish and 

from the earning so derived by them, they some how managed 

to maintained their families. Poised thus the applicants 

were discharged from their respec:tive services, on different 

dates by the Respondents. The applicants who were not in the 

know how about their rights and the protections available to 



rV 

them against the arbitrary action on the part of the 

Respondents, could not protest against the same. The modus 

Dperandi adopted by the Respondents was that the applicants 

were verbally asked not to come to work and no written Qrder 

were issued in this connection. Even after discharge from 

their ser'vices, the applicants continued to serve under the 

Respondents in various projects launched by the authorities. 

4.4. 	That your app].icants state that a procedure is in 

vague in the Railways wherein a live Register is maintained 

incorporating therein the names of all casual Mazdoors in 

order of seniority. Names of discharged employees also find 

place in the said register and future vacancies in Grade-D 

post- s are filled up from this live Register and the persons 

whose names figure in the said Register is to be given 

preference. By virtue of their service under the Respondents 

the names of the applicants also must figure in the 

Live/Supplementary Register. 

4.5. 	That your applicants state that upon pressure 

being mounted upon the Respondents by various organizations 

engaged in fighting for the rights of the applicants and the 

repeated pleas made by a few of the applicants and similarly 

situated persons, the respondents in order to clear the back 

log of SC/ST in Group 1) a special recruitment drive was 

initiated. As directed the applicants preferred individual 

applications expressing their willingness for being 

considered for being appointed against any Group-IV post. 

Basing upon the applications so received a list of such 

persons was prepared. In the said list the service 
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particulars of the persons concerned were also furnished. 

Further a supplementary list was prepared wherein the names 

of the applicants and their service particulars were 

mentioned. Mere perusal of the statement showing the service 

particulars of the applicants would go to show that the 

applicants had the requisite number of working days 

entitling them to the benefits of Temporary status and 

regularisation. 

A copy of the said statement is 

annexed hereto as Annexure-1 

4.6. 	- That 	on 	receipt 	of 	applications 	from 	persons 

similarly situated 	like the applicants 	it was noticed 	that 

some 	of them 	belonged to the 	Construction 	wing 	of 	the 

Railways and 	as such correspondences were 	made 	with 	the 

concerned authority 	of 	the 	said 	wing 	for 	furnishing 

necessary information, 	for consideration of their cases 	for 

absorption 	against the available croup-IV 	posts. 	Although 

amongst the applicants their exists person who 	had 	served 

under the construction wing no steps were taken for 	getting 

their service particulars confirmed. The whole exercise 	was 

carried out 	in a pick and choose manner. 

4.7. 	That after verification and cross verification the 

office of the Respondent No.2, confirmed the 	service 

particulars of the persons referred to them. As the names of 

the applicants were not forward to the said wing they were 

denied of an opportunity of having their service particulars 

confirmed and thereby have an opportunity of being 

considered for appointment on regular basis. 

5 



• 4.8. 	That your applicants state that the 	service 

particulars of similarly situated persons were confirmed by 

the Respondent No.2 and their cases were processed for grant 

of Ex-post facto approval by the General Manager. The 

applicants were assured that the same process. That after 

the aforesaid development, the would be initiated in their 

cases shortly. Basing on the assurances given to them from 

time to time the respondents were under legitimate 

expectation that their access for appointment on regular 

basis would be processed shortly by the respondents. 

4.9. 	That against the back drop of the said facts, few 

of the Ex-casL.Ial labourers who were similarly situated like 

the applicants approached this Honble Tribunal by way of an 

being O.A. No.79/96 interalia praying for a direction 

for their absorption against the back log vacancies. 

ava il abl e  for SC/ST candidates. This Hon'ble Tribunal upon 

hearing the parties was pleased to dispose of the said 

original application with a direction to the Respondents to 

consider the case of the applicants, and to take a decision 

as regards their appointment within the time 3. imit specified 

therein. 

A copy of the order dated 11.1.99 is 

annexed hereto as Annexure-2. 

410. 	 That 	your 	applicant 	states 	that 	the 

applicants in O.A. 99/96 preferred representations 	as 

directed by the same were not attended to. To Respondents in 
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the month of December, 1999 issued call letters to persons 

similarly situated like the applicants on pick and choose 

bsis, for attending a Screening for absorption against a 

Group D post. But the applicants whose names also figured 

in the said list were not issued with any call letters and 

were kept in dark about the said process. The whole exercise 

zas carried out behind the back of the applicants. 

That your applicant states that although they 

are similarly situated with the applicants in the O.A. 99/96 

their case were not considereci in the Screening held and as 

such they were deprived of an opportunity for consideration 

of their cases for appointment on regular basis under the 

respondents. The persons who were called for screening, were 

selected for appointment against Grade 'D posts. This 

aspect of the matter would be clear from mere perusal of the 

memorandum dated 21.4.2000 issued by the Respondent No.3, Be 

it stated here that amongst the persons so selected include 

ersons who had joined their services under the respondents 

along with the applicants and/or were junior to the 

applicants and as such the applicants were discriminated 

gainst. 

A copy of the said letter dated 

21.4.2000 Is annexed hereto as 

Ann exure3. 

4,12. 	 That your applicant states that the persons 

screened and selected vide Annexi.ire-7 memorandum datec:f 

21,4.2000 have appointed against vacancies available in 

c'roup D posts and for this necessary post facto approval 

7 



was also granted by the G.M., N.F.Railways. But 	the 

applicants who were similarly situated were deprived of this 

benefit 

413. 	 That the applicants on coming to learn about 

the deprivation being meted out to them as regards their 

appointment, took up the matter with the All India Scheduled 

Caste and Schedule Tribes Railway Employees Assoc:iation, who 

in turn brought the deprivation being meted out to the 

applicants to the National Commission for SC and ST. The 

organizations fighting for,  the rights of the applicants to  

the National Commission for SC and ST. The organizations 

fighting for the rights of the applicants, have all along 

been requesting the respondents to take steps for appointing 

all the Ex-casual labourers on regular basis Be stated here 

that the names of the applicants were also recommended and 

submitted by the organizations fighting for' the rights of 

the applicants. 

4..14 	 That your applicants state that inspite of 

repeated request from the organizations involved for getting 

justice to the applicants, the Respondents have failed to 

take action for considering the case of the applicants In 

tune with the consideration clone in case of 49 similarly 

situated persons Due to discriminatory attitude adopted by 

the Respondents the applicants continue to suffer. 

4.15. 	 That your applicants state that there is no 

dispute as regards the fact that they were engaged as casual 

labourers, at different points of time, by the respondents 

and they having expressed their willingness for being 

B 
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appointed against 	any 	Group-tV vacant 	posts, 	it was 

incumbent 	upon the respondents to take nEcessary steps for 

considering the 	cases 	of 	the applicants 	for such 

ppointment The 	p i c k 	and choose method 	adopted 	by the 

respondents in 	this 	connection has 	resulted 	in the 

applicants being discriminated against. 

4.16. 	 That pending consideration of the case of the 

applicants, the Respondents have issued an advertisement 

inviting application from fresh candidates for filling up 

vacant post of Track man, under a spec iaL. recruitment drive 

for SC & ST. A total of 595 vacancies have been advertised. 

The applicants who are ex-casual labourers are entitled to 

preference in matters of appointment. The Respondents ought 

to first clear the list of Ex-casual labourers and 

thereafter are required to consider the case of fresh 

can did at e s 

copy of the said advertisement is 

annexed hereto as nnexure-4. 

4.17. 	 That your applicants state that aggrieved by 

the action of the Respondents for non-consideration of the 

cases of the applicants, the applicants preferred original 

application No.44/2 praying for a direction towards the 

Respondents to consider their cases for any Group-D post and 

to appoint them against vacant group-D posts available for 

filiing up SC/ST backlog vacancies. The applicants also made 

prayer for a direction to the General Manager N,F.Railway, 

Maligaon to issue necessary approval towards the appointment 

of the applicants. 
9 
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That applicants state that the Hon'ble Tribunal 

after hariflg both the parties was pleased to disposed of 

the said OA directinQ the applicants to submit their 

far 

representation givifl9 
the details of their services as  

as practicable to the respOfldert5 authoritY narrating all 

the facts within six weeks from the date of receipt of the 

order and after filing such representatbonls within that time 

the respondents shall exercise the same as expeditioUSlY as 

possible preferablY within two months from the date of 

receipt of the same and take appropriate decision as per 

1 aw. 

A COPY of the judgment and order 

dated 1..2003 passed in OA No.44/ 02  

is annexed herewith and marked as 

Ann exUre5 

4.18. 	That 	
the applicants beg to state that 	

the 

appliCalits filed their detailed represefltati15 narrating 

their grievances within the time prescribed the this ionhle 

Tribunal. But when they have not received any information 
 

from 
the Respondelits they preferred Contempt Petition 

of 

No.37/04  
I:efore this Hon'ble Tribunal. During pendencY  

the Contempt petition the applicants came to 
know about the 

impugned order dated 18.3.04 
 by which the APO/cofl for GM/Con 

round that the genuineness 
has rejected their claims on the g  

of their casual labour cared was not establiSth 

Copies 	
of representations 	dated 

25.5-03 and the impugned order dated 
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18.3.04 are annexed herewith and 

marked as Annexure- 6 & 7 

respectively. 

4.19. 	 That the applicants beg to state that the 

chief personnel afficer/IR for General Manager (P) issued a 

letter to the CE/Con-Ii/MLG bearing No.E/57/2/1I(E) Loose 

dated 17.3.04 by which requests has been made to examine the 

isue of regularisation of Group of Casual Labourers in APDJ 

division Under construction) and take appropriate action 

without further delay. An advise had been sought for action 

taken so as to apprise Railway 3oard with reference to the 

pending MR reference, 

A copy of the order dated 17.3.04 is 

annexed 	herewith 	and 	marked 	as 

Anne xure-8. 

4.20. That 	the 	applicants 	to state that 	the 	in 

response to 	the 	letter 	dated 	17.3.04 	the 	chief 

Engineer/Con/Il, 	for 	General 	Manager(P), 	N.F.Railway, 

Maligaon. By 	the said letter bearing 	NO.E/63/Con/i 	dated 

25.3.04 	the 	CE/CON/Il 	informed 	the 	GM(P), 	N.F.Raiiway, 

Maligaon that 	on 	getting 	the 	Central 	Administrative 

Tribunal's direction in QA No.43/02 and 	44/02, 	Individual 

applicants were 	asked to 	submit 	documents/casual 	labour 

cards 	in support of their claim of having 	worked 	in . 	the 

Railway, 	accordingly 	the 	applicants 	furnished/submitted 

aforesaid documents. He 	further stated that 	the 	documents. 

had 	been got 	verified by 	WLI/Con 	and 	DyCE/Con/JP2 	to 

11 
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%certain/establish the genuineness of the claims. 

This 	is also informed 	that both WLI/Con/ML3 and 

Dy.CE/Con/JP2 have given the report that though the names of 

tte applicants were found available in the documents but the 

signatures 	as appearing in the casual 	labour cards are not 

tllying 	and 	on 	the 	basis 	of 	aforesaid 	reports the 

individual 	applicants of the OAs had since been informed by 

the 	office 	vide 	letter NoE/63/Con/I 	dated 	1E3.304 	that 

genuineness of the claim could not be established hence the 

case is rejected 

A 	copy 	of the 	said 	letter 	dated 

253.04 	is 	annexed 	herewith and 

mar'ked as Annexure-9 

4.21. 	 That 	the 	applicants beg to state 	that the 

aplicants 	could 	obtain 	a 	copy 	of 	the 	order 	bearing 

Nh.E/227/ESV/(E) 	AP dated 30.3.04 issued by 	the 	A.P.O./IX 

for 	D:ivisional 	Railway Manager(P) 	Alipurduwar 	Junction to 

the General 	Manager 	(P), 	N.F.Railway/MaligaOn 	intimating the 

-fct 	due 	to non-availability of sufficient 	documents the 

dases 	of 	the applicants could not he 	verified. 	And also 

apprised 	the 	fact 	that 	though 	assurance 	given 	by the 

(M/Con/MLG 	to 	send all 	the available 	documents 	had been 

aivised 	to 	appr'oach 	to take more time 	from 	the 	Central 

dministratiVe Tribunal, 	Guwahati. 

A copy of the aforesaid letter dated 

0.3.04 	is 	annexed 	herewith and 

I 	 marked as Annexure-10. 

12 
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422. 	 That your humble applicants beg to state that 

the applicants some how could collect the copy of the report 

of verification of documents/records submitted by the 

DyChief Engineer (Con), N.FRaiiway, Jogighopa before the 

General Manager/Con, N.F.Railway, Maligaon by the letter 

bear'ing NoE/74/4/JP2/(CAT) dated 16.304 An extract of the 

said letter has been quoted beiw. 

i Case NoOA No43/2002(41) 

1. From the report of WLI/CON/MLG dated 13.2ø4, it is 

seen that working period of the ex-casual 6/Man were in 

between 1984 to 1989 (April/89), while SPZ project 

office. was established at JPZ in connection with Rail-

cum-Road bridge constructions No such ex-casual 8/man as 

quoted in the report was engaged in the JPZ project so 

fare 

ii 	On verification the Blo-data's of casual Labour 

Register (Xerox) of XEN/BG/CON/BNGN as available, the 

Datas (DOB, DOA & DOD etc) of ex-casual staff found 

seems to be correct. 

ui. Regarding the genuineness of claim of individual 

cases, it is stated that there is no scope to examine 

the signature of officers concerned as no original 

documents/signature of the concerned officers who signed 

in the CL cards are available in this office record as 

XEN/CON/BNGN was not under Brahmaputr'a bridge 

construction at JPZ project. 

Hence no comments regarding genuineness. 
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A copy of the said letter dated 

16304 is annexed herewith and 

marked as Annexure—il. 

	

4..23. 	 That the applicants begs to state that the 

action of the Respondents in passing the impugned order 

• dated 18304 is per se illegal arbitrary and violative of 

natural justices The Respondents did not give any personal 

hearing at the time passing the order. The names and service 

particulars are found in the records only the signatures 

• were not tallying with the signatures in the 

representations.. It is obvious that a signature of a person 

will not tally with a signature sign around 15 years ago. 

The Respondents being a model employer must give a personal 

hearing all the applicants before passing the impugned 

order. Since the service particular of the applicants are 

found on the Respondents ought not to have passed the 

aforementioned impugned order basing only on signature of 

the applicants which they put 20 years ago.. 

	

4.24.. 	 That the applicants beg to state that the 

method which has been adopted at the time of disposing of 

the representations filed by teh applicant is not at all 

sustainable and liable to be set aside. The Respondents at 

the time of disposing of the representations of the only 

taken into applicants consideration the signature found on 

the records not the ser'vice particulars. The applicants most 

humble beg to state that since they are not engage with 

paper works and they were disengaged long back were the 
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signatures may not tally with the signatures faund in the 

records. Since the records contained the identity cared 

aaang with photograph so the respondents must first take 

into consideration the photograph of the applicants and must 

give personal hearing. 

4.25. 	 That the applicants beg to state that the 

Respondents themselves have admitted that the name and Bio-

data of the applicants as mentioned in the verification 

report of WLI/CTh4/NLG are found to be in order sb far, (as 

per casual labour Register of XEN/BG/CON/BNGN). Also 

admitted by the Respondents that after verification the 

casual labour service cards of the applicants and same were 

seem to he in order, but could not be confirmed about the 

genuineness, since no original records for cross-check in 

this connection were available in that office. The 

applicants most humbly beg to submit that it is the duty of 

the respondents to kep the records of the casual 1 abour. It 

is also submits that the report of the verification is 

itself contradictory and same is not sustainable in the eye 

of law. 

4.26. 	 That the applicants beg to state that the 

process of selection pursuant to the AnneXurP -9 

advertisement is almost complete& and the 595 posts are 

sought to fill up those within a very short time. As such 

the app:Licants pray that Your Lordships would graciously be 

pleased to pass an interim direction not to fill up the 

posts till finalisation of this application. In event of not 

granting the interim order as prays for than the applicant 
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will suffer irreparable loss and injury. 

4.27. 	 That in the event of your Lordships being 

pleased to pass an interim direction as has been prayed for, 

the balance of convenience would be maintained in favcnw of 

the applicants inasmuch as they are entitled to be absorbed 

against the available Group D' posts and further no 

appointments have been made in pursuance to the Anne>ure-9 

advertisement till date. 

4.:28. 	 That in the event Your Lordships 	being 

pleased to pass an interim direction as has been prayed far, 

the balance of convenience would be maintained in favour of 

the applicants inasmuch as they are entitled to be absorbed 

against the available Group 'I) posts and further no 

appointments have been made in pursuance to the Annexure-9 

advertisement till date. 

4.29. 	 That this application has been filed bonafide 

for securing the ends of justice. 

5., 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1. 	For that the action of in passing the impugned 

order dated 18.3.04 is illegal, arbitrary and violative of 

natural justice, hence same is liable to be set aside and 

quash. 

5.2. 	For that the Respondents are duty bound to till up 
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the ST/SC back log vacancy by the Ex-casual labourers. in 

not doinq so they have advertised those posts and sought to 

fi1l up those posts from open market without first 

considering the cases of the applicant is not at all 

sutainable and same is liable to he setaside and quash. 

For that the procedure adopted by the Respondents 

in disposing of the representation without taking into 

consideration the records found at the time of verification 

and the rejection of their claim on the ground genuineness 

is not at all sustainable in the eye of law as same has been 

dcne without giving personal hearing to the applicants 

violating the natural justice of the applicants hence same 

i liable to be set aside and quash. 

5.4. 	For that in any view of the matter the impugned 

;action on the part of the authorities in denying to the 

apiicant their' due appointments is in clear violation of 

the Principles of Natural Justice in addition to being 

arbitrary, illegal and discriminatory. 

55. 	For that the applicants being ex-casual labourers 

of the Respondents and their names being available in the 

lve/supplementary Register they are entitle to the benefits 

inder the Rules and the Respondents can not discriminate 

between similarly situated persons. 

5.6. 	For that the Respondents can not take advantage of 

the fact that the applicants belong to the lowest stratum of 

thp society and their ignorance of their rights. All of them 
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being members of ST community are entitled to special 

privi leqes. 

For that similarly situated persons having already 

been considered for appointment and the applicants also 

being similarly placed cannot be deprived of an opportunity 

of consideratjn of thei.r services. 

5.6. 	For that in any view of the matter the impugned 

action on the part of the respondents is not maintainable 

and the applicants are entitled to the reliefs prayed for. 

6. 	DETAILS OF REMEDIES EXHA1JSTED 

The applicant declares that he has no other 

alternative and efficacious remedy except by way of filing 

this application. 

7. 	MATTERS NOT PREVIOUSLY FILED OR PENDING 8EFORE ANY 

OTHER coURr 

The applicant further declares that no other 

application, writ petition or suit in respect of the subject 

matter of the instant application is filed before any other 

Court, Authority or any other Bench of the Hon ble Tribunal 

nor any such application, writ petition or suit is pending 

before any of them. 

8., 	RELIEF SOUGHT FORE 

Under the facts and circumstances stated above, 

the applicant prays that this application be admitted, 

R. 
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records 	be called for and notice be issued to 	the 

Respondents to show cause as to why the reliefs sought for 

ir this application should not be granted and upE3n hearing 

the parties and on perusal of the records, he pleased to 

gr:ant the following reliefs 

To set aside and quash the impugned order dated 

18304 as same is violative of. natural justice and not 

sustainable in the eye of laws 

To direct the Respondents to consider the cases of 

the applicants and appoint them against vacant Group-'D posts 

available for filling up of SC/ST backlog vacancies.. 

To direct the respondents to keep 17 posts vacant 

till consideration for appointment of the applicants 

84 	To set aside and quash the action of the 

Respondents in advertising the posts vide nnexure-9 

advertisement without first considering the cases of the 

applicants is not at all sustainable in the eye of law and 

as the same is violative of Article 14 and 16 of the 

constitution of India. 

85 	To 	direct the General 	Manager 	N.FRailway, 

Maligaon to issue necessary approvaltowards the appointment 

of the applicants. 

Cost of the application. 
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Any other relief/reliefs that the applicant may be 

entitled to.. 

INTERIM ORI)ER PRIWED FOR: 

The applicants pray for an interim direction to 

the respondents not to fill up the vacancies advertised vide 

Annexure-9 advertisement without first considering the cases 

of the app:licants till finalisation of this QA.. 

 

The application is filed through Advocate.. 

PARTICULARS OF THE I.P.O. 

(i) 	I.P..O.. No..: 	 Li 
Date: 

Payable at: Guwahati 

LIST OF ENCLOSURES: 

As stated in the Index.. 
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VERIFICATION 

I, Shri Dhaneswar Rahang, aged about 32 yearE, 

son of JRahang, presently residing at Village Hakalpara, 

Dist-4(okrajhar, Assam, in the district of Kamrup, Asam, do 

hereby solemnly affirm and state that the statement made in 

this 	petition from paragraph)..40C1 	 )kJ\k

-i2 e  true to my knowledge 

and those made in 

are matters records of records 

information derived therefrom which I believe to be true 

and the rest are my humble submission before this Hon ble 

Tribunal 

I am the applicant No 1 in the present application 

and I am well acquainted with the facts of the case and I 

have been autharised by the other two applicants to swear 

this verification, 

And I sign this verification on2th day of 

q)6~~Wlot gall 
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ame 	FEmer 	e Da te of Date of Date ofAcl&esg for Comimurucation 

No S/No Birth Appoint Dischai, 
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Dhaneswa Riar. 

- 	-  

JantaRahang (ST) 03-02-6 I 01-06-85 .i-0-85 	. ViJi.JlekalPare,.P.0. Chandrapara 
Dist- kokrajhar. Assam. 

- 

2. Lohit Ch 3or Bhulo Rain Boro (ST) 05.06-67 02-05-86 23-11-86 (210 Sujan narzary, 
Viii. Hasraw ban. 

* . .. P.O. Rarnphalbiii, Dist. Kokrajhar 
Assam. 

3 Rati Kantz Bo. . Phukan Boro(ST) 05-06-67 02-05-86 :3-11-86 C/O. Gobinda Basumatarv, 
Viii, Tangapara.. Ward No. 5. 
P.O. & Dist. Kokrajhar, Aam 

4 

. 

\Ionoran 	Caimarv 
. 

Jabia Dwaimary(ST) 07-03-65 01-05-85 3i-12-85 C/0. Binesh Dwaimary, 
Viii. 	Nalbari, P.O. Udahwri. 
Disi. Darran. Assam. - 

S N1anteswaBcJ .Aba R.amBoro (ST) 07-03-65 01-05-85 5-1285 C/0 Uttam Narzary, Viii. Ranight 
P.O Simbargacn, Dist. Kookrajhar. 
Assarn. 

Joy Ram 	:rc .\landa Boro (ST) 20-02-67 01-04-84 :-12-84 Viii Nakhaii, P0. Dwarkuchi. 
Disi Kamrup Assarn. 

- Hachara: 3as;rnata. Joen Basümata 	(ST) . 	17-02-5 03-05-S3 :-1:-84 C/Ot Niren Bmata, 
VIII Badataon.. P.O. Mazkuthi 
Disi Darrarm, Assam. 

Dura RI Mavaram Dwaima 	(ST) 03075 OI-0584 :-:-84 CJO Mantu khd, 
Viii. Dagar Makha, P.O. Tamulbari 
Dist. Darramz, Assam 

Sanjib B: Bhaniu Boro (ST) I 7-03-'Só 07-05-85 -12-84 C/0. Niranjan r'.arzary, 
VIIL phuthaigacn (Shalban) 
P.O 	.A1a2aon.Dist. Kakraihar. 

- 	- Khares- Gauranga 	arcziarv ST 0i.-T 13-05-S5 —4-86 C;0. Nagen Basumatarv 
\ ill 	Namanlacn. P.O. Ramiapara. 
Ds 	Sonitpur 	sãTh. 

B Bcro(ST) 	. 
 Shalbad, PO1.agao 

U -: Pradip K: . DLSL Kokrajhar. ..sam 

i Lper' 	--- 1-Taang\arzarv(ST) 
-. 

3l-:--8 - 1 2-S7 Viii Tenapara Ward No 5 

PO.-& 1)1st. Kc:rajhar, Assam. 
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03-06-67 03_056 .i i-12-I (JIj. iva'. 

Viii Amban, P.O [)rkuchi. 

Dist.. Kamrup. Asrfl- 

01-03-70 0302-SS 20-01-89 Viii No. 2.. L'th 	Balipara. 

P 0. Ambaga 	I).sz Darrang 

Msam,PjnS4510  

11-11-67 15-03-86 31-12-86 VIII. Pachirn SaUL 

P.O. Rangia.. 
Dist. Kamnlc. Asn 

04-06-67 13-06-86 31-12-86 dO. Rabindr 
Viii. eteligu.- Ston Road, 

Raniya, P.O R2Iiya, 

Dist. KaiTinlp. .km. 

05-07-66 0 1-11-85 30-04-86 Viii, KargaorLP.P. Kargaon. 
Dist. Kokrajhir. .krfl. 

01-09-oS 01-02-87 31-12-87 VIII. Rampur. P.O. RampUr. 

Dist. Barpeta As). 

05-03-68 01-02-87 3 1-12-87 VIII. Dakhin BaiY. 
P.O. AminaCfl Jdong). 

Dist. Nalbari. Assi 

01-03-67 03-04-86 3 1-12-87 Viii. Ahatgur. 	a1 para. 

P.O. Khoirabari- 
Dist. Darrang As1 

02-09-70 03-02-88 20-01-89 Viii. Habrubari, P.O Dhaligaon. 

Dist. Bonaiaon. Assam. 

01-09-68 01-11-8.6 30-04-87 Viii. Bangali Bath P.O. Rangapara. 

Dist. Sonitpur. Ass 

0 1-03-67 03-05-86 31-12-87 C/U. P.R Suar 
\ iI Rangapara T- Ward No. 2 
?O . RaaDS0tP.5am 

01-02-68 03-05-S6 13-12-87 Viii Chutiapa. P.O Genjva- 

Lalpul, Dist. Darrz Assarn. 
- 	- 	ii 	 Th2k1Ir 	..i 

TarunCh. Boro 
	 Bimal Boro (ST) 

-' 

Ramh C Rarhiar' 
	N. Ramchiary (ST) 

	

15 	Monoraflj2_1 DecITY 
	 Bhubafl Deory (ST) 

	

6 	Ram Nath Pa:ha 
	 Dinadayal Pathak (SC) 

r r- r 

	

17 	Gopal Basirr2ta 
	 Bijoy BasumatarY (ST) 

	

IS 	MalinKr Da 
	 Bandhu Ram Haloi (SC) 

	

19 	Ranjit Swar2.r\ 
	 Bali Ram Swariziary (ST) 

	

20 	Ratna Kan:a Bor.j 
	 Jadav Ch. Boro (ST) 

	

2-i 	Nirmal Kr Braftria 
	 Sarbeswar Brahina (ST) 

	

'L 	Monoj Das. 
	 HiranmOy Das (SC) 

	

2= 	Mnnai Da 
	 Madhab Das(SC) 

Kalicharafl Narzarv (ST) 
• 	\ .2- 	SanjovKr- rzzry 

- 	- - 	—Via RangaP 	DSonitpu" ssarn 

	

23 	Panko Baa..ari 	 BhbBaUah) 	
ij-12-b/ 	I11 1NdJi-. •-'-', 	-. 

- 	 r 	- 

- 	

_Jr 



	

27. 	Sunii Ch. Boro. 	

gor0T) 	
0i036S 	O3.O586 	

3112-87 	
Viii Singim 	P.O. 	0jba. 

Di. Daa 

	. 

	

2S. 	Bipin Ch. Boro. 	
Kula Ram BorOJST) 	

l7O368 	OiO386 	
15-10S8 	Viii 	aflhga0 

Dist. SoflitPuT. 

	

29 	epOi10fl Laham 	
Sublram 	(ST) 	

02O36S 	03O586 	
i-127 	

\l1 joukh 	PG \tezefl' 

Dist. SoflitP. AsstL 
Pm-7S4 1 

Dist. SonitPU 

30. 	jen Dwaim'- 	
Puwal Dwma (ST) 	

O303-68 	
02-S6 	31-12-S7 
	\'il. Bihm 

	

31 	suma 	arga 	
Nabin wargIafl (ST) 	

O3O168 	
02S6 	31-127 	

1l Jogm 	P0 	defe11 

Dist. Nalba 5  

Suren Dwaim' 	
. 	BudheSW Dwaima(ST) 	

03ll6S 	02-04 	
31-12S7 	ii No. 2 	

P.O. BedetL 

P.O ThakU 	StP M 

Dist Soflitput, 	
pj7S4'9 

Raju Borah 	
Lakhi Borah (UR) 	

O2036S 	030586 
	3i0787 
	\l1. 	

maga0 	
apara 

Police StatiOr P.O R.napa& 

pradip Das. 	
Late. Praiia Ch. Das (SC) 	

11167 	13.3S6 
	3i126 	

CO. Subhas Das.tP h0p) Ne 

Dist. Sonitpur. 

5. 	Robin 	

Bhubafl Dwaima' (ST) 	
l2O56S 	

031l86 	3ISS 	
Il. Bah1t ChaP 

P.O. GuOW, 	
ASSZ 

36. 	Prai BorO. 	
Late Raja Ram Boro (ST) 	

l703-S6 	0305-87 
	31-l- 	

Viii. Uttar 	
P.O. Mue 

7. 	Chandafl Dev Nath. 	
Jyotish Dcv Nath (OBC) 	

612-68 	
0302-S7 	

2OO788 	\ll. 
ta 	RO- Ko1ih 

Dist. SonhPU 	
7S41- 

Dist. Kokrh, 	
Sa- 

3& 	Kama1eS' Narza 	
Seba Ram Naa (ST) 	

151l68 	03027 
	

20078S 	
\1l NO.m?' 

P.O. Ja 

.39. 	PhukanBoro. 	
Kati Ram Boro(ST) 	

021068 	
O2-0487 	

311287 	\1l. 
Dindg pa P.O. KhOib 

Dist - Dafl 

- 	 40. 	}shna Ram Bow 	
Lakhi m Boro (ST) 	

O5O3-68 	
01-03-87 	 .312-S8 	\11. Gota 

P0 \Ii 	&ot 	fl' 

' 	41. 	RameSwar Boro 	
Tekera BorO(ST) 	

. 	1703S6 	03-05 	3128S 	\l1. Kar 	
P.O. Taran 

Dist. Kam 	Assafli 

- . . 
	 N.B. 	

Bio-data on the f01lo\flg candidates has been submitt 
	atDR1) APDTS 	

N.Y. y. for 

	

I - 	 - 	 -- 	 - -- 	

- 

5)(a) of the 
Central Admiflist tive T

ribUfla1(0ce r 

-. 	- - 	----- 	--.--- 	
28.596. 
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Original Applica 	
No. 79 of 1996. 

Date of decision 
3 This the 11th day of January,1999 

Hon'ble Mr. 
Justice D.N.Baruah, Vice_Chairman 

Hon'ble &hrj 
G.L.sanglyj0 Administrative Member. 

Shrj. 
Ananda Ramchiary a 31 Othor,, All are Ox-Casual labourers 

in the A],ipurduar Divinj0, 
N.F.Railway. 	

Applicants 
By Advocate Mr. S.Sarma. 

VQrou 

Union of India, 

represented by the General Manager; 
N.F.Railway, 

Maligaon, Guwahati_li 

The DivIsional Railway Manager (P), 
/¼liPurduar Junctjofl 
Alipurd uar .  

The General Manager (Construction) 
N.F.Railway, Maligaon, 

.Respofldet8 

None appears on behalf of the respondents. 

OR D ER 

RLM!JV. 

`IhirtY*tiwo 	
have filed thj present applica- 

tion. Permigsio 	
as per the provisions of Rule 4 

(5) (a) of the Central Administrati 
ve Tribuna1(pr0)  

Rules 1987 was granted by 	
order dated 28 5 96 

2, In this appliCaijon Ihe aPP1 
i Ca n ts have 

prayed for directions t the General Manager, N.F.Railway 

Maligaon to issue necessary approvnj 
townr(In flIjnni,i1i 

CouLd... 

r 
4• : 

44vO 



4' 

Of the aPPlicants ide on or after 

confer the benefits to the appljc, 

under the rules and thereafter 

against the available backlog 

Scheduled Tribe cndjdates and 

are entitled to. 

I 
1 1 1981 and also Lo 

nta a 's casual labourers 

appoint the applicants 

vacancies mennt 1or 

another reliefs they 

if 

- 	 Pi 

 

3. 	
All the applicants belong to a community 

recognised as Scheduled Tribe and therefore they 

are 
entitled to special privileges under the Constitution 

The applicant on being selected, were engaged as 

casual worker and had been working as such. They 

worked the requisite number of working days to get 

temporary status as well as other benefits Under 

theScheme 	
However, service of the applicants had 

been terminated prior to 1981. Thereafter, in the 

year 1995, the Divisional Railway Manaer, Alipurduar 

Juncti0, N.F.Rai1way, icaued acircular.dated 13.021995 

regarding Special Recruitment Drive of SC/ST candidates. 

As per the said circular in brder to clear the back 

log 	of 	SC/SJ' 	Cro]J) 	'D' 	rcrij LmnL 	ctyorjerj 	Iii 

torme of GM(P)/MLGS5 letter dated 1.771993, special 

recruitment drive Wan under thn 	 nrc1 due t o 
 

non-availabjljt. of Scheduled Tribe candidates amongsL 

the existing casual labourers in ombjnCd seniority 

list, a list of SC/ST ex -casual lbóur of open lihe 

Contd... 



.17 

_,. 

/ 	
Z 

and construction Organisation wag submitted by the 
	 - 

Sioflal Secretary AXSCTIA/A)UJ In thn nid 
	

I)ivl 

 lint flfl of 56 numbern o 	connirucLi 	
a lb 	WdS. submitted 	

Pursuant to this list, the name of the 
applicants 

Were iflcluded. 110wover,
flAjt 	O tho No, 18 

wannot• 
J11

thn 

4. 	
Heard Mr. S.Sarma 	

learned Counsel aPpearing 
on behalf of the aPPlICants 

) 

iw. 

5. 	

Mr. Sarma submits that the authority nft:r 
havj 	deCI(1O(It6onJago Cul Work 
	flflcj havj 	bee 	

forwarded except the appliCAnt 
 they ought 	 NO.t8 

to have boon engaged but 
	floj 	Wars do0 	

Mr. Sarma further 
submits 

. that non-actj0 	of the authorities to engage th 
	

applicants giving all 

the benefit5 they are °"iIiied to under the Scheme 

has caused great hardsh5 to the applic 

	

i . 	ants beSide8 

they are being prejudiced Therefore he Prays a %direCtjo 

	

to the respofldOfl9 to act in term8 
	( the decjsj0 

taken by the authorities concerned as mentioned above. 

On hearing the Counsel for the 
and 

 
On Perusal of  the 	PPlICtIo, Wo f°ol it Will be OXpOdjOt 	

if the applicants tile representati 

giving details abou their grievances within a period 

of one month from the date of receipt of this order. 

Xf such representati is filed wjtI1j this period, 

Contd.. 

-4 	 --..••- . 
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the authority thal1 	Conjder the Hailie and lake a 

decision regarding engagement of 
tho nP10.1cmilu. &I 
I 

the 	ronpondntn 	hnva. 	nlrauy 	take deCjnjot 	to engage 	
the 	applicants 	thero 	may not 	be 	any 	diUiculty 

in taking such docij0j 

t We, 	therefore 	dispose 	of 	this 	application 
with 	ditection 	to 	the respon1entg 	to 	onnnlt1 	I 

' case 	of 	the 	applicants 	if 
J 

any 	representation 	is 	filed 
Within 	one 	month 	from 	the 	date 	of 	receipt of 	this 
order 	and 	respondents 	shall 	take 	decision regarding 
the 	engagement 	of 	the 	applicants 	Within two 	months 
thereafter.  

Considering 	the 	facts 	and 	circumstances 

of the cane, we however, make no order as to costs. 

- 

Sd/ V JCL C1A1RMAN 

Sd/aMEF 	(M) 

trd - 

I 

44, 
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Al 

-- 	 LLT:! : NO,E/227/5\(E) A? - 	 T• 	
Dated: 

- 	•The 1i1t of te creefli'g :'z;t held on i3,1.2')QO 
;;itJe screEfliflg ofXz s;r Caia11athUr 

of 
Cont' 0grisation .iad CW Unjts re ±jrished j• Ttie 12ifl(? 3 	Cag1 allatxUr 

0 f Co 1 s r:•a-i-o ri 0 rgafl I t-i Ofl 3 C. 	t ret ched C 	3 : 1 al:o u o f 	' Ufli t s  'hD O rk e d in the te rn to ri a - 

ji.r saiCt 	0 f thi S i: 2 S10 1  z t.-ie r narres 3re 3ed rt o 	r 0 f 	 o1 t1ur__ - 

. 	of 	 P  

Tr..e re g it 0 f cefl - g te st ha s een 	r:: ed y ,D:./ ?P 	°' 1 9 4 • 2 CO 0 . 

: 	
• • T' ' 	• • I -• -• - • ' -. - • -• -• -S  • 	

I 

No.1 	 F.thr's n.e. 	.3LkCi. .•I bjrtJ. ".frst 	1dys.ltr I qia1if1- 

I 	 I 	 encage- I 	ISCZSTI tiori. 

 ( 	1CB.1 - 

-- 
 

, S.- 	 — 

-• C&xesfl N;..tY 	 .. arj!flaY 	 '/XN/tLC 	2 11.65 I5 r4 	975 	ST 	VIII p3S'. 

2. Ke 	Ch. 	.. 	Ka K.flt3 Bzo 	-&- 	23.9.6 	5,f.4 	879 - ST 	VIII psscd. 

:. 3r.CS1I 	3Z) , 	Jai(I ECrD 	 1', 65 	_7.3 84- 847 	ST 

4. Mir 	 It. Lati R.m Eórr 	 3,1,55 	Z7.3.( 	&7 	ST 	xpassed. 

.t. hratary 	 -- 	3. 2.6 	. 3 84 	82 	ST 	Ii 

iry 	•Lt. J. srgiarj 	 p1.. 3.56 	2 3.34 	817 	ST 	IX 

Ch. K1ita 	It. Jogswar.KaUti 	N/ICW,ILG 31,12.59 1C,6.82 - 724 	XpaSJd. 

2da 	-ir1 	It. M. Rarnc.ilary 	G-'/N4LG 21. 366 	2 	 t 

i-'rrs 	 Cart B3r 	 -- 	15.7 66 	.9 . 	-680 	s- 	) pasec. 

xi c 	 1.2.E6 	_ • 5 4 	-1C 	S 	IX 	- 

C 	 - - 	 - 	 - 	- 	. 

	

3..'.67 	- 5 fl 	610 	'. VI'I 	e - -- 

12, rdaB 	(I) 	jridra B= 	 -a- 	1.4.67 	1 : 5.85 	610 	ST 

	

- -. 	
Eo 	 -th- 	77. 5.66 	1.8.4 - 59' 	T-IX t'assed, 

	

27.3.66 	.7.C4 	58.8 	sT 	ixpad. 

- 	- 	
5 	 ST IXpse. 

I. 	 i. 	 Chak- 	T/ G 1,1.63 - 19.7.3c 

1 	T 	- 1 	 - 	- - . 	
- 	0 	 - 	 0 	 - - 

-s---- -- 	 ritl S_ 	 ----- 	3 .EC 	_ 
- 	•'. 	 - , ,. 

	404 	•_:?. 	F. 	-, 

2C, 	 '- 	
/cai/LG -.65 r322 	ST 

- -- 	II' 	 - 	
_ 

2i 	 - .c 	
32 	ST 	IX C35S. 

•: - 	 t - 	
; 

cor - 	- 
- 	 - 	- - 	 - 

. 	 -- 	- 	-- 	- - 

	

- .- 	0• 	 I 	I 	1 



(p)/G. (2) 	0/5V,'4LG. 	(3)  
/1? 

/ 	4) :W/lL 
\ 	N/WA41 . 	(6) 

9) Di 

tO 
(i1) - - 10 - 10) - , 	I - . - 	fr DIVL. RLY. MyE1\P)i 

fT.jNCTi0N. 

- 	I - 	-.':-.----•---':: 	_ 
- -- 

(sdas/214Y2K) 

d. 
- 

-- 

— 	 - 	- - 
--- 	- 	--- - - 	 - 	 -- 	-- ii___ 	
--------- ___----: -- 	 -- * - - 

7T.  
T - 	

• 	C 	 ----- 

	

304 

- 	— 
5k 	

Lt. vR 	
17 	 34

SC 
Bh3bitB0 	

V6 	
8. 

	

04 	5 sT IXc3S5e 

_ 	
. 	

Bh1 	Dek 	 6 	4 85 	
IX pa55. 

 ST 

V. 	1esar 	
s. 	

: 	0.6 15 	 _ I1 	55e 

28 	Kr.FYdv 	J.P. 
 

29. tti Ch. 	
B1ir 	 - 	

0 4 f6
ST 

	

3. 66

30 	
Kn 	sw8 	K3tir)m 	argi3 	 -- 	 • 	- 	 - 

31 
5'3 Br 	

Lt. 	

D 

32. 	cnar B3 	
Lt. JSh BO 	 -- 	 - 

33 	

t D R, 5WL3 	
-cc- 

34• 
'Th 	

Rn swa 	
- 	 ' 	

2_4 

	ST 
35. 	

. 	
1 	.' 	

212 	ST 

. 	

- 	 Lt. 	BO 	
-- 	1..67 	,•E5 	14 	 Ipa55& 

Hcrb K Da±m 	
phisala Da1ma 	

-- 	1.3.6w 	.6.85 	1t4 

38 Rar3 	
Lt. oendra 	

:1.1.65 	
.4• 4 	.183 

39. Rajd.Dma 	
r.da Dia 	

-3- 	
153 	3T 	II pas.04  

4. C1ak Gb. 	
D33r B3 	

--! 	

15 

41. 	hhas Ec 	

-- 	17. 2.66 -4• 44 	153- 	IX i 

Mnrm 	
Lt. Uaesh C. 	

-- 	21.3.6 	
153 	. 

43. Kfla Bamtai 

	7.1.67 	11.5 	15- 

4. NraYafl B1mata 	
° 	

-- 	1 •  • 5 
14 	$T

ST 
45. Jitend' p 	

Bo 	
-- 	1 •  2.E 5 

45. 3a 	
Morm BO 	

-dc- 	20 8 6 	5 L• 	1 

.79 

9. Parsh B')ri 	
paraIfl BOE 	

2C.9.. 	
IX 

i 	Z 12. 5' 121 	 ass. 

- .--; 
- 



I 	 A $  

I 	AST I:RONTIEA RAILWAY 

I /•AON GUWAHATI (ASSAM) 
 jtcol floctuitmont Drlva lot SchoduloJ Cnt. 

ff 	'I 	8 SchodutdTtIbø CandId3tQ 
P 41 Hotice Ho. NPfl212001 	 CsI.gotyHa.cl  

,S 	
7 	

• 	 •'• 	 . 	 CIe.g Ost. I [t1Uo. 	T] 
;j 	 b fCiupo(6QSpost3 o1.duiw 

j4lVlH.Fflk.i,y. 

•( 	CflUiTtjiT lB ?Ofl 4 fOijfl DvlulQNB OP H) M8WM I .l1NUXiA, UMOIO.. P 	/(OUAI* A4O KATTIIM. 
,4 1a4 lh 	Uti notlflcUon C.t.MIy b.lote flDlng up 0. AppItcouOrt  

. 	itTflH TEBT BHALL Dfl CONDUCTED ON tAuc DAYI tOn ALL FOUn DIVIRIOHI J 	!inoo nELOW. NINCI CANDIQATU hUB? BHO AIPUCAflQH 10 OUt OP TuB IU.OWDuQ DIVIS10i'm OULY *0 PER ThEIR CHOIcE. 
7 	A CUC a Cw44t$ lapplileff Ia  fngd o IlA  oft dyt*lo btth.i caric$dOjt. I. Ubk 10be 

 
I / - 

IwteJutu C0l.QQ,V 	t 
_ 
hIM bf.Mvp 04 

VIMtI*. 
Adds 	loq 	pI$4.don 

n4Jnbw9l 
C Tr V*CflCkS 

(4• thM' Ill S? U 
• 2 ' 	• 1 $ N,P, naihssggf Vocalist. fli,.' 

i654 lOB - 
.*V14 kIT%an $44 M M Dlt 	RA}WWMOAOQ.,  (POw4f), 

r IL fl 24 

-;;- 

Phs7Hu7, 

D uwQw(Pw 1B4kmaA 
$th&lP4I 12 6 4 

°' 
TubUi 

- 	. 
1.ômin I40 67 83 DM.k1 Ra&wayMw.9.q (P..acrnM) 

- PV7oeIs 

Total 

Abbr,yiaUon I &C•&ct,.co.M Ceot.. $T'Soi,c04.41,bs. 
. 	t 	 Hot. : The fttitT,bw Of Vecejs gtsw ass pso',4zlond on .iey Inci.a.i. or Oscisa,,  as p 

	

. , • I . 	IsqJNonientof ,leIiiiO_.y •
DUAlIffillyw9rotbaocioo.ios.toto,. 5*415(.dbyh.candoata 

.• • I :; 6A to teGjcicn of VDcwid.,. ir  
 

the Ad*41rabort its ry. Ui. fliiIahotd eepmset., sA$0onalltit4ip4eme.'teayOf tseutt*iaBon 

	

1,• 	, 
i ' 	I I . 	lb l.ppUeUon will be ecc.pl.d .1 HF flaltwey Headqusits.re 0111cc. 

	

f. 	 Recruitment  

	

J 	' 	 Tho serishlmsotpso..., shaM oslo liv.. dig... 
iQO*ctvalypewfltl.s%sur*satc.i(rds.,tiM*..,yT,,i) 
(11) Ot).cL'yi lyp, wrlfl.n  flint $Fhi.eI TasQ 	 . 	 • 	- 

	

A 	, 	
,'• ::. 	)) Plyi1c*1 sIBcIancy liii 

• 	. 	 sc.a 04014Od1 wtsoh,00sne hovcj,t.. two , teOcwrin,n k,twd 1.. a $ecledlop0y,ke 

	

• ) i 	. eThcS.ncy test to Sn..l ean4sI.,, lbs,s Ix W'. pooL 
I 	 , 	(tiowsew Ui. ploce.• I. 1mb, so change aithouji m( hut tier flQBc.) 	- 

The ti0uffi by PielIflembimUons dliii be )Ind w45o. tr.g(ih. 
I 	flog wcohfl(U Ix.AMIHATIOHO AND PI4YIICI.l_ EfFICiENCY TEST (lUAU. DE HELD AT 

OlrrcrbLIiT PL*AEU W1IHIS4'$HE JUtiI0lC1ti OP lit ItA1LWAY ONLY 

I

, bAch I%eit t t..wm%s I The pastel ltssB.wi is beaIc.lty sosesitlo, Pa, mellslati.,,e of ll*15a..y 
' ilidi Th. )ob .ntaJt. ltsng .4 hsy teli 0 wo.tor* blUr spere, akid., beetsd ileel bar-avow.  

ssaa boMat end e1e P. Wmy Ixic sos tie xrke.Ø of llck. (bilô.a and oths. Veda liKisi. 

	

Vh.,.) 	Thep0skgO(piu1)Id,ms.l,4 b.bo Prcnansoj. essa'01DtIo.i, Th,heit.xs OC)Q*I. w.s .5 	and sqthsi t ls'tt level 011.ylbcaU Ivies, Ix ,it,doni aofts.g, of cluves.  
'' VImiat t.qLèemwito of pl,ysIcM lVsc,i end )ob corriGcna NI aba spplcajs In cmi. of )QIM,jla. - 

& P*i Oc. 	R,. 	 P* usuM 	 en per 	p*eng.M.s Ix • 	I 
.I . 	 fla 	 u,ual siowwrcsl en pw P.. poeveMigieta, Ix 

	

• " 'i 	t 	S.UlnlzAAcedemioOu,Uon t 
O.ias VuI p.o. along IecoVrit ted .,e,00uial hi15h4, 

• 	4 : 	, 	. 
 

tS lAirrils flom of bO.s School C.. (Icotia wd d,q..swsy I.. 
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Ll E;-Cacul Labore-s in the lipurd ua r 

	

(BG,'cor), 	 . . . 

S. Avccteç Mr.tJ.<.ajr & tIS.U.D. 
- Versus - 

1 . Union of India 
Pnrcflted by the General  U 	 Manager 
.L.Railway, Maligeon, G.1wahatj_11 

The General Manaqe (Construction) tJ.F.flajlw, 	Malig,on 	Guwahatj-..11 

The Divisional Railway Manager (P) 
AliPurduar Division N.F.Railways 
AlipUrduar. 	 -. 

. . . Respondents By Dr.M.C.Sarma 
Rai1wy Standing counsel. 

ORDER 

cHop1JRy(V) 

The applicants are 41 in number claiming.. 

absorption/appointment under the respondents an protoct •j 

class in terms of the policy , 
 decision taken' by the - 

, • 	t Railway 	Administration 	Sinceth' facts 4 situatiot; : 
cause of action and reliefs 

.-similar, 	permission was accorded.trth 	applicants 	( 
 

- --- --------- ------ ----- -- --- - -- ---- -------  ---------- r 	
to.espo5 their cause by way of one single application •• 	'\ 	 . 	.. 	.. 	' 	.•• 

'.under rule 4(5)(a) of the Central Administrative Tribunal 

(Procdure) Rules, 1987. 	 . 
! 	

. 	 . 	 . 
-: • 	 - i; J 	The applicants claim 	that they belong.- to'. -f  • 	/ 	. 	t . 	 • 	 . 	 . 	' ' 	

• 	 .•, 	,, 	- 
community recognised as Scheduled Tribe and Scheduled 

- C 

Caste and are, therefore, entitled to special privileges 

guarranted 	to 	the 	protected 	class 	in 	terms' of ........................ 

i... .,,'.. the Constitutional provisions. 	It was averred that 

these applicants on being selected, were engaged 

Caua] Labourer and had been working as such. They 

	

.', 	4' 	-• 
comp1ct,.d the requisite number of working days to get 

•- 
the temporary status as well as the other benefit s  

.,4 	
%p.r 

under the Scheme, but instead of, regularising 	them- 
in service, they were terminated prior to! 

the applicatjo it as also mentioned about the circu14 
datcd 	13.02.1995 	issued by the Divisic,ial Railway,A. 

Manager, Alipurduar, N F Railway in respect 
of Speclal 

Recrujtmnt Drive of . SC/ST candidates. 	lks 	a matter 1': 

Contd.3.. 

•. 	. 

-. 

401 

Ii 



q 	 . -, 	. 	 . 

i U • ,--- 
I / . 	 . - .. ..' 

' 	I 	f.lCt: 	Special 	Recru Ltment Drive 	as flitite, 	:.nitially j_ 	I 	some 	'ere 	regularised 	leaving I. 	 the 	app1ican 	IL • 	as .. 	10 	PIadd that 	th 	case 	of 	the applicailt.,4 
WQe forwarded by th 	cortptcnc 	AUthoriti, 	but 	Since 

• 
no 	aCtjn 	taken by 	the : cespondents, 	they moved this 	Tribunal 	fOi rn6re21 of 	th1r grievenceg 	. .. 	 .' 	' •• 

.. 	-. 	. 	 .. 	. 	

€ 	C.. 	 . 	• 
2 	Though 	time 	grantee 	to 	the respondents 	on number of occasIons, 	the respondent5 did nOtThome forward 
With the written 	 41 statement 	Dr Mc Sarma,jearfled c 'r 

I 	 Standing Counsel 	for 	the Railways, 
on 	the "1at Occasion 	to 	Obtain 	neesary 	instruction ,  on 	the 	matter Dr Sarma 	stated 	thathe is 	yet 	to 	Obtain 	necessary instruction and 	sought 	for some 	more 	time 	today 	also for 	obtaining 	further 	instruction. 	Already Sufficient time 	was 	granted 	to 	the 	respondents, 	but no 	truthfj action was 	taken 	In 	the 	circunstances 	I am not inclined to 	grant 	any 	further 	time 	to 	the ' 	1 

respondents, 	4more,. in 	view ,- 	t. 	 • 
? 	- 	

.:• 	.\\ 
cf 	the 	fc 	that 	like 	cases 	were 	dispoge4' . 	 ,. 

0 ..79•0f 	1996 	dated 	11.1.1999. 7 
..' 

. 

- 	
.1 	have 	heard 	Mr.U.K.Najr, earn 	el;I: for 	t 	applicants 	

couns 
 

- 	 . 	1 	
t 

as 	well 	as 	Dr 	C carma, 	learned - 	

Standing counsel for the Railways at length 	On Consideration 
all the facts and circumstances 

of the case it appearj 
that 	the 	case 	of 	these 	applicants are 	squarely covered , 	Ii, •, 	".t 	 r -1  by 	the 	dec.sj0 

. 

rendered 	by 	this 	Tribunal 	in 	O.A 79 
of 	1996 	dated1999 OnConsideration 	of 	a11 1,the aspects 	of 	the 	matter, 	I 	am 	of 	the opinion 	that 	ends of 	justice 	will 	be 	met, 	if 	a ' direct ion 	is iased 	to these 	applicants 	to , submit 	individual representations 
narrating 	all 	the 	facts. 	Accordingly 	the applicants' are 	directed 	to 	submit 	indjrjdual , representations. 	to * . , 
the 	authority 	within 	a 	period 	of ---- ..- one 	month 	from •the data 	of 	receipt 	of 	the 	order. 	If, .'such 	representation. 
is 	filed 	within 	the 	time 	prescribed, 	the respondetfts. 
shall 	consider 	the 	same 	in 	the 	light 	of 	the dcsj'on 

Co,td ./4 

- 	
.' 



Ilk 

'S 

- 	: 4 

- ta: 	earlier and pass. appropriate order withii three 

ncr.hs from the receipt of tiei.r representations 	on 

ver1.1Cation and .'crutiny of the dc,cuments. 

Subject to the obser'aticns made above, the 

,.a1Tt.jon stands disposed. 

There shall, however, be no order as to costs. 
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I.. 

To, 
The General Manager (Con) 
N.F.Railway, Maligaon, 
l3uwahati. 

The Divisional Railway Manager (p) 
Alipurd.uwarDlvision, N.F.Railway, 
Alipurduwar.. 

sub: 	J'udgment ancLorcler passed in OA Nc,.43102 

Sir, 

With due respect we beg to lay the following few 
lines for your kind information 'and 'necessary •actiori 
thereof. 

Sir,, we on befng selected were engac,ed as casual 
labourer and were continuing as such in the respective 
posts. We completed requisite number ofdays, entitled for 
conferment of temporary status. Instead of regularising our 
services, we were terminated prior to 1981. 

There after the Railway authority had taken steps 
to fill up the reserve vacancies by way of special 
recv'ujtment drive vicie circular dated 13.2.1995. By the 
cammunication No 6/37/2000-Gen/0I dated 26.4.2001 sent by 
the Director of National Communication forSchedujecj Caste 
and Scheduled Tribes, State office, Guwahati, Govt. of India 
áddressed to you and stated that a listof 120 ex-casual 
labourers, were forwarded by •DRM(P)/APDJ to GM/COM/MLG for 
verification vide endorsement dated 10.7.95 where our names 
were also appeared. But our names are not yet approved by 
you and till now' no ction has been taken for our 
absorption. 

Sir, we belong to very poor family and also belong 
to the protected class of persons listed as Scheduled ' Tribe 
and Scheduled Caste who are entitled for constitutjoal 
guarantee provided by the Constitution. 

Sir, we the ex-casual labourers of Alipurduwar 
Division 1  N.F.Railways aggrieved by the action 
towards our engagement on and after 1.1.1981 and also to 
confer the benefits to us ascasual labourers under the 
rules and thereafter i-egularise our appointment to fill up 
the back log vacancies meant for Schedule Tribe and Schedule 
Caste 	candidates 	approached 	the 	Hon'ble 	Central 
Administrative Tribunal by way of filing above 	noted 
Original Application. 

The Hon'hle Tribunal after hearing the parties to 
the proceeding at length was pleased to allow the GA 
directed the applicants to all'the, Original Applications to 
submit individual representations before you narrating 
our grievances within a period of one month from the date of 
receipt of the order. After filing of the 'representations. 
You are directed to examine the respective cases and 
scrutine and verify our claims. If we fulfill the 
requirement. You are directed to consider our cases for 
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REGISTERED WITH A/D 

N. F. RAILWAY 

Office of the. 
General ManaQer/Con 

11 
Wi.UtJL1 .'.J UY UitIJ. .1 .1. 

No. E/63/Conil 	 Dated: 18.03.2004 

To 

Shri  

• c 	Aa1 2 	(,Dci 

JV/~ P,Li 	5470 

Sub: Hon'hlê CATiGT's Order in O.A.No. 	3/c 2 

Ref: Your application dated 	- / . 	 .3 

In reference to your above mentioned annlication the relevant 

records regarding your claim of being ex-casual labour have been got 

verified and it is found that the genuineness of your casual labour card is 

not established. 

Hence;  your claim for re-engagement in Railway service is 

rejected without any further correspondence. 

Please acknowledge the receipt of the same. 

(P. fr. Johnson) 
n- In 

£U. .1I AJLL 

For General Manager/Con 
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11(1 	2(fll4(( 	I// 	(fitl(d 	11 (II 	(J(; I 	duiiitl, 	It ifti 	l 	lui 	hIdI 
J&ilj[)Qfl(;hj 

MP Lok Stibha, feple;ejiLitj 	of SC/SI ASSOCI ioi,!Rp,AN nd (J) 	("1 
CA'1'/QIJr 's judgcmc 	

daleciC) l-05-2c)o3 in O.A, 43/2002 and 4412017 
	ftn wa, tied erewill, foi Your exanluinhiffi] picase. It is liuthr added that (aitci dale fltp1ezfl(11,1011 Oi'C,A'J'!GJ lY' 	

jl.)d calent is ;ih cad\ (wet and it is iii i 	iI,;tt .Ofln iiiot 
im is being Sought horn CA'['/(fli Y. Copy of the let ict Nu. [/21 1 /D( )P 'I.)PG.!M R dated 

f) 8-03-2004 
lit this l'earci rcccj\'ed horn APDJ (Iiviqj(,Il IS (It('Io;cd tnt lea,lv 

k 
Ill View (,J 	

you ace '(.qcI(sd lo 	
1e Hue and aL 1)i)iOpiiatc ilcijoju wii.ho 	Ibtihc, delay 	ilic,w 	

lucre is :1 possihI:ft of' Iilh: cioniempi petit ion ngai uis( GM, NF 
Railway and GM/( neut uion vliieli will 	e at, 

ioi th GM. 

I 
Act io, Lak 	

fl:i' kindly be advi5((J So ;i:; in "pI"j 
	Railw 1 	Rn;u,l Viil 

I 	
ci c to I luc ctnhicic1 MR nc ICc it 

I: 

') 

/1 71 	1/ 	
( hl( I Pt, 0IJIj( I 0111(1, 1 R 

fi l l 

Vcrjljd the Casual l.;Nn;r 	eI'viVC ('ct-I 	f' ilu' 'pj4i 	iil ;; , Iiie,,. seem In lie iii -. 	n,'dr 	hut 	c-an 	tuil 	It- 	" itif,,,itj iIuni 	ii,.' (''IlIiJlfliu";-..j41•1' It4iIUipIaIII 14:(UI&Ia hii cI(isscl,ccL 	it Ilij 	e , ,,,,L'ctj( ii alL 	vailal,Ie !tIIII,.HIfl,(- 	1' 

Signalurc ol' officer' as Iiiii,d on :lce ('I. carol c;ui 	.' 	.  
ide 	

cer'ijljeui liii' want of 1)l'opCI' tit ilicat iOfl. 	
S 

..,. J 	d 



Otlice of the 
General Ma nagcr/Ccui 
Muhgausi;( uwuhuti. 	I No. !;/63/coii I 
Dated: 2503 .21)0t 

(lencral Managci (1?) 
.F. kai1way/y1t i gaon 

Sub: Regutarisatjon of Group of casual labours in APDJ 
Diviioii(jjiidei Coustructio) 

Rci Your lcttr No.E/57/2/j 1 (E)/1.,00s 	dated 17.03.2004 

Wi lii i efuruncu to thu 	l)Ovo it 	is to in Jot i I1( (1 	th 	t on guti ng the CA 1 s 1i,rection in QA, NOA3/2002 and 4'4/2002. mdi vidiia( api I !lti k WCFC as 	ed lr ubnni 	(lOCUflflts/csiaJ 	ibor 	cards 	iii sUp)r I 	I 	(lieu 	el:ii ni(i 	11a 5viiOi 
1 	ft i j) 	)f I 	ii 	(u till 	I ici' ''I 	i i  loic atd documents 

ihese documents had been got verilied by W LI/Con and Dy.CE/Con,J P/. 
) ascertaiiestabjjs1i the genuineness of the claims. 

	

13o(h 	WJj/C1l/1\/jl 	tml 	I )' 	H 	e 	1\ en 	the 	R pni I 	IlidI ijiuiift 	(he - 

	

iiiitiie 	ol ,  Ific 	nl ) f ) lICIil(5 	were 	luntid 	nvaihil)Ie 	iii 	Ilie 	de1jiriciik 	hut Jie 	ignatur 	as 	itig appeai 	iii the Casual I .at)ou 	Cards ale ncI (allying. 

On the basis of a foresaid 	reports, 	t lie 	individual 	a ppl ic:iiiIs ol 	I lie ()Aç ave 	since 	been 	in formed 	by 	thIs S 
o lfce 	'ide 	letter 	Nu.IYi , 3iCiii, I 	da led 032001 that olIlie 	eluiiii 	eutild 	tint 	be 	ei;tal)li:;Jied. 	Ileilce 	IIi' c;isc i: 	reected 

I his is br your disposal please. 
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•(ii) 	Vcri1cd 	(lie 	(Thtial 	I ahur 	ei'ic e (';iid 	(t 	(ifl: npIicaiii 	aul 	;aiiie arc sceni 	to 	be -, 	ardci, 	bitt in can 	not 	hi: 	cnnh,rIllc(I 	4duii 	iii: 	t: ( 'iiluI)(:, 	aice 	II) 	iiaIItjiJ 	IL''OJ'(jN 
ii tillS C()IIIIeCIRiIHU(• 	vailahk 	in iIikjiI1, 

Signature ol ollicer us 	luiind on 	he ('k card 	cun 	cci titiel 	for want 	(I 	i0pel • 	idenlilieuhjoIL 
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 4flL/4guJn1. 	 . 

	

/ . 	 CAT/iuv 	 ;..c,o in tha 

	

• 	
0. A. No, 43/02 & 414 0 2 . 
40 othr3 & etLchj,x7 A 
COLO- 

	i, otIicu' 
U.o,.i 0  & othr• 

Q4(P)/i'LL.Q' 1ott' X 4o.EJ227/11v/ 
MQar - CLXV., O;C' ,, OU7.03,,. this 	.. 	• 

•oce,.ettrii .• yiz mzmb 	44tQd.. 
19003 	 & 	 •.•.• 

	

/oO4ci 	 I 

	

•.. 	• • 	 •*-J.j 	- 	-- r 	 •• 	 I• 

Kindly 	

' '• . 

	

• 	• 	. 	 . 
• 	 ,:• •. 	 •...' ,. 

re.' t1ott. twber4 qutt*d bove, As r.gxr'de- 'Qbcrvo for 	 oi lionIbI 
L'I 'n&O11eBew1•.(ae'k/E of +4 j mvisioll •••' , 13, eEj •.t fl/n/L ,tw n.ou'y vriflcaon/ iu1e iiüro ., fLtkt*: 	1Iaiit (41 + 17. )u Ca8unl' Lboua) 	coligot • tho 	 00ents1, flut -they ,  were turn b*

•
by thg 

• 	 the 	
••  bt ijxt u (x1y A pQtz4b1a *nd 	 iaj bqiOt  

i1cd t) ziz'asoh ix tok 	tt 	tha CATJaW 

	

L4Y 	 rom 
w1Lth flfl•tL7. 	 •nt1 	00t b S!bQ1 tD 1101)'t bleQAT/QLIY. 

	

.t'or your 	 p1raio 
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.•, .,- 	copy 	
nery cttorz.o i- 

	

(2) 	i.o /L). CoU/t7LC20  
) C,L.J,/j't, 	 . 	

••• 

tr rr V •. 1 Li.' / 	 (p), 

• 	•.• 	•. 

vJ 

(u)/ 	Venlied the c suit I ,ibntir Sei'vie ('ird' ui the ;ippticaiit ;uid t;mne urt seem to bein 
nider, hut Cliii not he Conuil'Ilie(b nhoiit thi 	eiiiiiicncs, since no original records fir 
ClU5' ChlL'Ll- iii thiS Cullilectitni my tVtil1Ii)Ie III 1141'. 111111 	. 

I iii)signithlre ut oflici'r as Jind on JIC ('I • card can . 	ce tihcd fln' want or propci' 
tUenti1cutiun. 
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N. li\Il\\AV  

Ni. 1Y7 l/4/.J P/,/(CA1 )/ 

)Jticc at the 
I )epto' (I tici lIiI'ii ct/Co ii, 

NMXJPZNw 13(J Liie1wjet, 
.k)gi(jIopa. 

I )ai ed : I -03 -2004 

il M(Il1cij( 'Oil, 

N. I, lthilvnv:N lttIiito,, 	 - 

tib Veril"Cillion of  docLIn1ulc/iLc,(k 

lick Your Ict lu No I /G/( on! I d itcd 5-1 2004 

Wuh rcicrcllcc to your Our nicntioijcd above, 4 OAs hlcd by Shi i 1) Rihang and Q o I icrs, Slit - i S. Ranichiary and 1 6 -ot hers, Shri I labu I C hosh and 10 others and R, I)uimay 
Wheis havc been veti I ted in dctil wit Ii the r ccor d s 

Lis ava LhIc in lhc lilt,  N 	L/255/(2) of this oIh 	tild fbr%v,, 1rdcd the flollowing renmrkskunInwills aga, IN uiudjvlu ii ulsew  

I C a c No OA No 4 V2.p02('ii) 

(I) 	
I tom I he report of WI i/CON/MI ( did. 13.02.04, it i seen (lint Working peod at (lie 
ex-casual 0/man were in betwccn 1984 to 1089 (April/89), while .JPZ project oflice 
WaS csnblishcd at JPZ in connection with RnikumRoud hridfe construct ion, No cx- 	G!m.ui a 	u'' 	,! lie repot 1 wv 	1ticed in iii WV. projeci so lir 

On 	vet if icotmOil 	I h 	i to mnUt ' 	ni 	cttu' ii 	1 uhout 	Rt. ltt 	(Xci o) 	01 
XlN/}3c3/CON/J3NoN as available. the Data's (1)013, I)OA & 1)01) ctc) OCCX-casual 
sli1ii6wid seems to be correct, 

IcartIimig (lie t4CIIUiHCIICSs of ,  ckiitti oI iitdiVRliI;tJ Cases, 
ScOC 	(0 	exainiltc 	the 	signa(tmre 	or ti Ilicers 	c 
documciits/sipnai ore of the coi jr, c'ncd officers who s ocd 
in I his o flice record as 4N I N/C '( )N/l N( iN was mutt 
coost rod ion it J P1, project. 

Hcne 110 cOlnIfletils rcga:di:t1  

2. ( tsv No, O/\ No.H/2002( 1 '7 Ncs.) 

ii is sittcd (hat there is 110 
)nCCrI'icd US fl() original 
in the (1 cards are available 
iutdei 	li,IltJ11:1j)tItI'a 	l)l'i(.lge 

total 17 Nus, oF itpiiiicn,its find tikd it case hettire I luii'lihi,: ('Al /(ih 1Y h)t (heir ic- 
cngali,cl,len( in service, Since they were ex-casuat 0/man under XIN/RG/CON/i3NcjN in 
('011ileCi oil with six line IrZec. 

Oil snrl,tiIoI ci' Ihe record: 
 

	

(\citiN) and ('astial !,aboimi -  'cr\'ice (';irds (he lidki"INI hick :uc liumd :- 	 .. 	• 

(I) 	Nimie and hiiu-data or (lie ;lpplicaitts as miici'iiom,cd iii (lie venlicaiio,m report of 
VY1J/ 'ON/MU; 	lie iiwiid to he in order so I t'r ('nsi,at I,:ihüiu Ie'it,' ttI 

ON/liN( iN), 

hi1 • 	Vem lied the ('asti:ii I :thwir 	cr it e I iiiI' 	I( it(i' i 	lift ;(II( aiti ,;i it IC lii e SccflI (U be iii 
mdci, but 	r1in 	not 	hv ('iiiiliiiift'd ,Itli 't 	III ,  (i'll! lilt (fl" -, '.iI( 	III I (II ijiiitil 	i ''flh1 Is iit 

iliH ttiiiiiitiiiii 	(It 	IVllLitiI,' 	II II,i 	tttiit I . 	 • 	- 

iLtill((tIi'C of' tullier a 	hoimid tin lIe ('I. cud tan 	- 	c ccitilk-1 tir wun( u1uoper 
idetihilienlion. 	 • 	•, ,' 	 - 

'1. 
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•1- 

:i. 	 I i NOS ) 

In this case, total ipIicatits wete I I Nus 	out uiwhicli the ,ituiie urS Nus, ale 

oIei 	)(:t the records of life No.N/255/2(Jlt)(I310-(Iiitu). The name ni(i) Shil Kripau Tewary (I):' 
•'li luIip Satitta tiitd (iii) Shil I hilnil (diosh ate not iiaeed tuil lit the (.1. Ri'te1/Recokls, 	. 

ott the Casual I .ahuiir Register (Net ox), (he teiiiai ks are fbi t;ishIC(l-bClOw 

	

,(i) 	The name of' tpicants S1..No. I to SI. NO (as per verihealion i'epi't'I. 

WI ,l/(.'( )N/rvlL( i) arc tnieed 0111 aittl Uitt-Witas (1)()U, I)(.)A & I)()D) of (lie 	)pllc;mtk,- 

taUy with (ttsttttI I tihatu' St'iviee ('a; tis dat;), 

	

(ii) 	The Sigli,)I(Iic of the OI1ICCI' CoiiCtlie(I a:; icilected tii; the Cl. Calds(IhOi() CoI 

dueoineiits (data of' Cl. ic'ister) ate .ecin to he siiiiiLir hut it cart iio be conlinned fur 

'vatit of idenlihicutiuti oforiginal sipltattii'L'. 	 . 
•1 	 1 

4 . ' ' Q&L"o ?.1KLZQQa LNs) 

In this cuse, tltet'c at-c 1 ( Ibtir) appliL-unts naiiiely (i) Shri Rati;eswar I )uiiiiary, (ii) SIn I1t 

iput I)d a (iii) ' -diii N mdi l)1ttmaiy and (P) Shri MonaMlijon I)atm ny 

(.)n goiitg thu -ought the life No. I.K3/L'ON/ 1 (Ml.Ai/l IQ), it is seen that  

Name of the applicants nientioneci altovc arc not trinced out in the record WCL register of 

xl-:NIl'-G/CON/BNGN. 

Signat the of 0 ulcer ns found on the (1. curd (Xerox) Can not he conhrmed for want of 
original ducunmeitt/sigtiature etc. I lerice. gcItuiiieIiess of the case is iiot cofflirned, 

In view to the above, CL. cards and 4 ()i\ cases are i -dunned herewith through our special 

im;ttt '.Iuch may please I)C uckitowledged the re(:if)t. 

,\ 	4b 

	

D/\: 	hove (l an) cases nb ngwith 	
\ 

 
41 - I 15 Nos.Cl cards.  

I)y. Chief I ngiiiccr(Con), 

N. F. Railway,.Iogighopa. 
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Central Adm 	rtdv, Tnbunai 

I 

IN THE JCENTE~L"  STRATIVE TRIBUNAL, 
• 	 1. 

• 	 IN THE NATTER OF tr 

• 	 O3380F' 2OO 
• 	 Shri D.Rehang & kO Others 	... 	 Applicants 

Versus' 

Union of India & Others 	... 	 Respondents. 

AND 

• 	 IN THE MATTER OF 

The answering respondents respectfully SHEWETH 
1. That the respondents have gone through hé copy of 

the application filed and have understood the contents thereof. 

Save and except the statements which have been specifially 

admitted hereinbelow or those which are borne on records, all 

other averments/allegations as made in the application are 

hereby emphatically denied and the applicant is put to the 

strictest proof thereof. 
That for the sake of brevity, meticulous denial of, 

each and eve±'y allegation/statement made in the application 

has been avoided. however, the respondents have confined their 

replies to those p ints /allegations/a1Te1mts of the application 

which are found •  reievant fo enalirig a proper decision. 

That the respondents humbly subniit that the applica-

tion is barred by RES JUDICATA since the matter under dispute 

raised by the same.partieS on the same issues has been adju-
dicated upon two occaioflS previo15lY by this Hon'ble Tribunal 

in their judgments in O.A.79/96 and O.A.43/2002 a admitted 

by the applicants themselVes'ifl paragraphs 4.9 and 4.17 of the 

haves been annexed by the appli- O.A.CopieS of the judgments 

cants as Annextire 2 and Annexure 5 respectivelY. 
The applicantS also filed contempt petition No.38/0 4  

which was'contested by the respordefltS.The Hon'bie Tribunal 

was pleased to dismiss the coitempt petition also for want of 

cause of action 'as the respondentS had taken the required steps 

as Directed by the lion'ble Tribunal and.communicated their 

decision individually to the contemflers very much before 

filing of the contempt case. 
• 	 A copy of the order of the Hon'ble 

• 	 Tribunal deted 4.11.2004 is annexed 
herewith and marked as' 

- 	 ' 	
• 	 . .....- 	 p. 	2.. .,• . 
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• 	
(2) 	 , 

•
It is therefore prayed that since the matter of.the 

present application submitted by the same parties have 	
. 

already been repeatedly and concluSiVeY adjudicated upon 

by the flon'ble Tribunal,the 0.A.be dismissed at the threshold 

on the plea of ES'JUDICATA. 	
C 

-. That it i stated. on beheif of the respondents that 

in the year 1987 the Railways evolveda scheme under which 

casual labourers who iere discharged prior to 1981 or want 

of work or due to rompletion of work and not reengaged there- 

• 	after could apply for inclusion of their name in the casual 

labour register before 31st Narch,1987ThiS would have enabled 

them to get temporary s.tatuS'Ofl re_engaemeflt in due course. 
For. this however, the discharged casual labourers had to submit 

written representations by 31.3.1987 along with full doumefl-
tary proof of their earlier engagement with following detailS:- 

	

• 	 (1) Name;(2) Father's name,(3) Date of birth with proof; 

(k) Permanent addreS;(5)E 	
tl0nal qualifiOatiofl 

(6) Permanent mark of idéntifiC-ati0(7) Name of the 

office/department and the placejnitially/preVi0usly 

	

engaged; 	
(8)Reason for 

discharge; (9) Where and how employed after discharge; 

(10) Attested COPY of photograPh and sign&tureTI and 

- (11) Any other proof of having worked as casua1l.b0Ure 

• 	 on Railways. 
The scheme required that'the repreSefltatio1 would 

be scrutiiised by a Uomriittee of duly constituted officers 

	

• 	
in regard to the genuineness of their claims before llowiflg 

then to be included in the live resister of casual labourerS. 

It is noticed that tbough the applicants in the 

present 0.A.were entitled to submit repreSetatiQ' with full 
particulars for inclusion of. their names in the live register 

3.1987flofle of them appear to have done so. This 
before 31.  sty has deprived 
failure O 

their part to avail of the amne  

them of any remedy or relief. Any hope they had for future 
extinguiSh by -bheir failure to 

éiploYmeflt has thus been  

	

wake up in time. 	• 	 • 	/ ng respOndflt5 
In view of the above, the answeri  

beg to uge that ihe 0
1.A.be dismissed for want of merits. 

5. 
Tiat the respondents beg to dravi attntiOfl of 

the Hon'ble Tribunal to Annexute 6 of the 0.A.a page 36, 

which ib purported to bea copy of the appiication/Pr 
sentatiOn submitted by the applicants in response to the 

order of the on'bl Tribunal dated 1.5.2003 in 0.A.3/ 

2002. Itwould bC eeti 'that the repreSefltatQn simply 
p 

. . . .' P.3.. •.•• 
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stated "...we were terminated prior to 1981" without even 

mentioning the date from which they, were repectively dis-

charged. It therefore appears the applicants thernselves were 

not having their facts right.They gave no details of their 

dates of engagement,dates of discharge,No. of days of service 

with dates and.names of and designations of subordinates under 

whom they served and original signatures/LTI of discbarged. 

casual labourer and such Other roof of their engagement as 

required under the rules. In view of these ague: represen-

tations, the respondents were handicapDed in their effort to 

verify the genuineness of the claims of the applicants and 

had therefore to reject theclaims. 
In the present O.A.also the applicants have not fur-

nished any of the details of their cleims and henQe the O.A. 

merits disissa1 on this count also for want of a cause of actiofl 

6. That assuming for argument's sake (though not accept-

ing) that the applicanS were discharged in the year.1980 

(Annexure 6 says uwe were  terminated prior,  to 1981)It7 it would 

appear that a period of more than 25 years has by now expired 
since their alleged discharge. This long period has given 
rise to practical problems of verification of the records mf 

as the field offices of the Executive Engineer of the Const-

ruction organisation and of the ubordinateS working under 

them shifted from one place to another due to changing needs 

of the organisatiOfl Thus EN/B ongaiga0fl'5 office along with 

those of the subordinates were shifted to Jogighopa and Pancha-

ratna for carrying out th.e construction of the Jogighopa Rail-

c-road bridge.Ie to this reason as well as due to lapse of 
time the original records were not available for prupOSe of 

proper and thorough verification of the claims of the appli-

cants. The situation was compounded by the fact hat the 

applicants themselves also did not or could not produce their 

origil records. Thus, admittCdY, the enquiries were mostly 

based on zerox copies of the records as they were available. 

For obvious reasons, these records could not be relied upon as 
capable of 

authentic due to the fact that such materials are  
being manipulated due to the high stakes involved. Under the 

circumstances, if the applicants could produce their original 

records with attested 
5jgtureST1s /1 .otogrdPs along with 

original signatures of the subordiflte5 under whom they 

served etc,tbe proceSS of verification would have been 
s thC applicants failed to furnish 

greatly he lped.MOWe\Ter, a  
these particulars for verification of their claims the 

saffl 

had to be rejected. 

• p L 1_. • • . . 

S 
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Since the situation in this respect remains the same 

even now, the 0.A.deserves to be dismissed for want of a 

validcause of action. 

7. That it is humbly submitted on behalf of the rësp-

ondonts thát even if the date.s of discharge is assumed to be 

1980 (though this claim is not accepted) a period of more than 

25 years has elapsed in the mean time. In. view of this, if the 

unjust claims of the petitioners is favOurably considered by 

the ion'ble Tribunal the same would amount to depriving, an 

equal nümber'of yQung'aspirants who in the mean time have 

become eigible and are entitled to claim employment.A decision 

in favour of the applicants would therefore be quite unfair 

to the ne generation of aspirants. 
For this reason also the Honble Tribunal may kindly 

consider dismissal of the O.A. 	- 

• 	8. Farawise comments  

8.1.That as regards paragraph 4.1 the respondents have 

no comments to offer except to state that the applicants are 

put to the strictest proof of their claim. 
8.2.That in regard to p.ragraph 4.2 the respondeats deny 

the. statement made therein and state that the applicants have 

not given any data about their alleged engagement as casual 

labour,dates of engagment,dates of discharge,flameS' R9 and 

• designations of ubordinateS under whom they served and by 

whom they were discharged, nor did they furnish original 

documents certifying their engagement and discharge with 

their signatures and with the signatures of the subordinates 

under whom they were engaged and dscharged,their personal 
maks of identificatiOfl,PrOof of age and such other particulars 

in support of their claims. 
8.3As regards paragraph 4.3 the respondents beg to 

state that the applicants have made highly misleading state-

ment whi'Oh are hereby denied.In absence of records made avai- 

• lable by the applicants there ias no question of any arbitrary 

• action by respondents.. It was also not correct on the part 

of the applicants to state that •.. even after discharge 

from their ervices,the applicants continued to serve under 
pondents fail to understand now this 

the respondents". The res  

Was possible, given the circumstances. 
8.4.AS regards paragraph 4.4 the respondeflt8S to 

• 	state that in Order to get their names included in the 
live 

and condtiofl5 are folloWeafld 
register certain prooeldur5  
only those casual labourers who satisfy certain qualifiCat0fl8 

of their claims find place 
and who produOe records in support  

in the live 
regiater.Ifl addition, they had to applY before. 

- 	 • 	 . . . • P.5.. ... 
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the cut-off date of 31.3.1987  with full details.Failure to 

apply before the cut-Off date had deprived them of their 

right of inclusion of name in the said live register.  

8.5.As regards paragraph 4.5 the respondents beg to 
state that the so-called, list of 120 is not prepared by the 

Rai]ways. In any case, the listis not relevant as none of 

persona indicated by. the Annexure I had applied for 

inclusion of their names in the ii 	re:ister before the cut- 

off date with full particulars as required. 

8.6.As regards paragraphs 4.6,4.7 and 4.8 the respon-

dents beg to state that an attelT!pt has been made to mislead the 

Hon *ble Tribunal in these paragraphs. If the so called list 

included name of persons who had not applied in time for 

inclusion of their nanies in the register before 31.5.1987 
they would have lost their opportunity as indicated above. 

8.7.As regards paragraph 4.9.the respondents beg to 

state that the HonbleTribunals orders were obeyed and 

acted upon by resOndents in letter and in spirit. 

8.7. As regards paragraph 4.0the respondents beg 

to state that the rion'ble Wribunals orders were obeyed 

• 

	

	and their action was based on extant inEtructions and on 

verification of documents a out their authenticity and there. 

was therefore no question of any pick and choose action or 

action behind the back of anyone as aileged.All action taken 

by the respondents as transparent in all respects. 

8.8.As regards paragraph 4.11 the respondents beg 

to deny the case of the applicants was similar to those 

selected after proper screening. The allegation that the 
applicants were discriminatedagain5t is also not accepted. 

The action taken by the respondents was based on extant 

instructions and the cases of the applicants were aot covered 

by the same. 

8.9. As regards paragraph 4.12 the respondents beg 

to state that the claims of the applicants were not found 

authentic and they were therefore not cnsidered for screening. 

8.10As rgards paragraphs 4.15 and 4.14 the respon-
dents beg to state that the representations of the Association 

and National Commission far BC/ST were dealt with on merit 

and action taken as per extant i±istructiOflSs 

8.11.As regards paragraph 4.15 the respondents beg 

• 	to deny that'theX applicants were engaged as casual labourers 

as there were no records adduced by them to prove the claim. 

The allegation of discrimination is also not accepted. 

- 	. . .. P. 6...... 
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8..12.As regards paragraph ,4.16 the respondents beg 

to state that the unjustified demands of the applicants for 'bo 
v. 

rption as casual labourers had nothing to do with the ongoing 
general recruitnent work of the Railways as part of their 

administrative work.ence the respondents regret that the 

demand of the applicants to interfere with the normal work 

of recruitment inthe maner suggested will go against public 

interest and should not 'be accepted. 
8.13.As regards paragraphs 4 .17 and .18 the respon-

dents beg to state that the diretive of the Hon'ble Tribunal 

in O.A.4/2002 was followed and the applicants were siu.itably 

advised of their deci.sion.In spite of this, a contempt petition 

was filed by the applicants although they received the commu-

nication from the respondents much in advance. For this very 
• 

	

	reason the contempt petition was dismissed by the Hon'ble 

Tribunal, as indicated in Annexure A of this W.S. 

• 	8.14.As regards paragraphs 4k19,. 20  and 4.20, the 

respondents beg to state that the applicants havewthoUt any 
authority,quOted from official correspondefld3e of various offices 

of the respondents and have indulged in wrong representation 

and motivated mis_interprettiO1i of the matters referred therein. 

The letter dated 17.3.2004 (Annexure 8 of the O.A.) was only 

• for follow up of a reference from the Railway Board. Similarly 

the letter dated 25.0.2004 (Annexure 9) clearly stated that 

"..the signatures as appearing in the Casual Labour Gards are 

not tallying" and that "genuineness of the claim Oould. not 

be establishéd...".AttemPt to manipulate the meaning of the 

letters cannot therefore capnot be successful.. 

8.15.AS 
regards paragraphs 1.22,i4.23,L4.2 and 4.25 

the respondents beg to deny the averment of the applicants 

that the order dated .18.3.2004 was iilegal,arbitrarY and 
violative of natural justice.The respondents state that the 
avermentS made by the appiicats in these paragraphs were nothir 

but a weak attempt to mislead the Hon'ble Tribunal regarding 

the contents of the letters referred to. The letter. referred 
to was part of the internal torrespondente ofthe respondents 

and the applicants had no authority to quote from the same, 

particularly using it to wrongly interpret its contents.Fo 

inCtance, the Deputy Uhief 1ingifleer claarly stated.ifl his 

letter that a) the verification was done from zerox 
copieS 

of the register;13) that regardifl.g the genuineness of. he 

clainS of individUal cases there was no scope to examine the 

same for want of original records. The respondents beg to 

clarify that the ignature of 
the officer who. signed the 

of the 
casual labour cards did not tally with the signature  

.0ffical records, as revealed by the 
said officers in other  

. . . •i-.7. ..... 
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P' 	investiation.In absence of a confirmation of genuineness of 
the zerox copies of the records eferred to in the report,the 

inference drawn was that the records might have been doctored 

• 	 or manipulated by interested parties to take advantage of the 

situation. fience, the respondents had intimated the applicants 

vide their letter dated 18..200 that the "ge -nuinen'esi§ of 

your casual labour card is not estabiished and hence your, 

claim for re-engagemeht in Railway $rviceis rejected...0 

If claims of such applicantsare conceded there would be a 
flood of such doubtful aspifants who would come out with similar 

demands for jobs without eveT having any justification based on 

genuine records.The situation inwhich the applicants.found 

themselves is cothplicated by the fact tb.at they never applied 

in time for incluion of their names in the live register due 

to their own laches.Their unfortunate situation is also 

compounded by the lapse of over 24 years of intervening period. 

As regards the question of personal hearing, it is submitted 

that no useful purpose would be served by the same in view of 

• the that the applicants cannot produce any fresh and genuine 

records and.the ° lapSe of over 24 years of the interveüng 

period would not help the respondents to enter into a further 

• 	probe in the matter denovo. 
• 	8.16. As regards paragraphs 4.26,4.27 and 4.28, the 

respondents beg to state that the process of recruitment for 

• 	595 posts referred to has nothing to do with the claims of 
the applicants in this.O.A.An.interfere.nee of the kind prayed 

for by the applicants would affect the i.ailwaYS normal func-

tioning and would go against public interest, especially ae. 

the applicants donot have any cause of action. 
It is therefore prayed that the lionble. 

Tribunal be kind enough to reject tbe 

demand for an interim order, and also 
• 	 • 	

.. 	dismiss the application with costs in 

view of the detailed justification for 

the same made out in the foregoing paragraphs. 

And for this act of kindness, as in duty bound, the 

respondents shall ever pray. 

. . . . P.8.,.... 
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VERIFICATION 

I, Sh±'i 	 , son of 

S 	 , aged about Gz 
years at present working as 
N.F.Railway, Naligaon, do hereby verify and solemnly 

affirm that the statements thade in paragraphs I to 8 

are true to the best of my knowledge and information 

derived from records which I belieie to be true and, 

the rest are my humble submssiofls before the Hon'ble 

Tribunal, 
And I sign this verification on this the 

day of 	 2005. 

• 	 O(1%4JU44t2cJk4 . 
Sign 	f 	( 

Dy, Chief Pnei Officer ( Con.) 

• Designj4telO, Z  
NJ?, Railway, Maligaon 

Guwabati- 781011 

A, 
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4.11.049 	Present: H'  bl&Mr.Justice LK.Batta, 

Vice-Chairman. 

Hori'ble Mr.K.V.Prahladan, Admiflist] atjve 

Member. 

Heard learned counsel tor the  
parties. The learned counsel for,  ti e 

applicant st-tes that in view of the 

\ re'p.y  filed by the Respondent reporting 
compliance of order of this Tribunal, 

' -t~hcis application he dispose 0 The 4ppiica 

tion is accordingly, disrnied. 
______________________________ 

- -.•- ----., . -•------ •--.---- 
_________J .-.-- 

Sd/MEMBER(J) 

Sd/MEMBER( A) 

?rVD CAA, 54kA I /óZ) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

OANO. 338/2004 

SHRI D. RA}]ANG & ORS 

APPLICANTS 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

REJOINDER SUBMITTED BY THE APPLICANTS 

That the applicants have received a copy of the Written Statement (herein after 

referred as WS) filed by the respondents, have gone through the same and have 

understood the contentions made thereof. Save and except the statements, which 

are specifically admitted herein below, rest may be treated as total denial. The 

statements, which are not borne on record, are also denied and the respondents are 

put to the strictest proof thereof. 

That with regard to the statement made in paragraph I of the WS, the applicants 

do not admit anything contrary to the record of the case. 

That with regard to the statement made in paragraph 2 of WS, the applicants beg 

to state that the respondents have not submitted Para wise reply only to avoid the 

statements which are borne on record of the case and specifically relied by the 

applicants. 

That with regard to the statement made in paragraph 3 of the WS, the applicants 

while denying the contentions made therein beg to state that the respondents have 

failed to understand the principle of RES JUDICATA. By the present OA the 

applicants have challenged the order-dated 18.3.04 by which the claim, of the 

applicants has been rejected on the ground of genuineness, which was not in 

existence at the time of filing of OA No. 43/02. 

j 
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The applicants further beg to submit that since the direction passed in 

A No. 43/02 was compiled with the counsel for the applicants submitted before the 

,on'ble Tribunal for disposal of the Contempt Petition filed by the applicants. 

$) That with regard to the statement made in paragraph 4 of the WS, the applicants 

while denying the contentions made therein beg to state that since the contentions 

of the respondents made in this paragraph has already adjudicated upon by the 

Hon'ble Tribunal in OA No. 43/2002, and the respondents have not challenged 

the same in any forum hence the respondents are estopped from taking the same 

plea again.. The respondents themselves have admitted in their WS :. filed in OA 

No. 43/2002 that one Shri Habul, son of Rupal was screened but could not be 

absorbed due to want of vacancy within the panel period (paragraph 3 of the 

judgment passed in OA No. 259/2002). The Hon'ble Tribunal was pleased to 

consider the submission made by the respondents and had dealt with the 

contentions made in the entire paragraph. Since the order remained unchallenged 

the Observation made by the Hon'ble Tribunal in OA No. 259/2002 has already 

attained finality, hence the same cannot be reopened again, which shows complete 

disregard of the Hon'ble Tribunal's Order. 

The applicants further beg to state that the plea taken by the respondents 

in the order-dated 14.3.03(annexure 2 to the WS) is contemptuous in, nature. The 

Hon'ble Tribunal had already considered the reason for non-consideration of the case 

f the applicants in the said order and made observations in favour of the applicants. 

I'he respondents have taken the same plea again, which goes to show the complete 

kiisrespect of the Hon'ble Tribunal's order. Points decided by a court of law and 

~remainect unchallenged; it cannot be reopened in the same court again. If the 

espondents were not satisfied with the Hon'bie . Tribunal's order they ought to hae 

p the Hon'ble High Court against the same order. Now the respondents 

annot take the same plea again, which is not pennissible under the law, hence it is 

iable to be set aside and quash. 

6) That with regard to the statement made in paragraph 5 of the WS, the applicants 

while denying the contentions made therein beg to state that they themselves have 

admitted in order dated 16.3.04 that the Bio-data's of casual Register of 

XEN/BGICON/BNGN as available, the data's of ex-casual staff found seems to 

be correct. This is unbelievable that the respondents have kept the Xerox copy of 
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the record, but not original one. If they do not have the original records then this 

cannot be said to the mistake on the part of the applicants. The applicants most 

humble submit that the respondents are trying to frustrate the claim of the 

applicants in the name of genuineness. 

That with regard to the statement made in paragraph 6 of theWS, the applicants 

while denying the coni.entions made therein beg to state that similarly situated 

persons have been given the appointment depriving the claim of the applicants. 

The respondents being the model employer should not have discriminated the 

applicants as because they did not approached the court of law. Since the 

applicants belong to very poor family it was not possible for them to approach the 

court. But they have been visiting the office of the respondents keeping a hope 

that one day the respondents like the applicants in OA No. 79/1996 will also 

consider their cases. 

The applicants further beg to submit that the respondents have already 

have admitted that the data's of the applicants are correct, now they are duty bound to 

consider the cases of the applicants against any group —D post. 

That with regard to the statement made in paragraph 8.1 of the WS filed by the 

respondents, the applicant beg to state that the applicants do not have any doubt 

regarding citizenship and community they belong. 

That with regard to the statement made in paragraph 8.2 of the WS, the applicants 

while denying the contentions made therein beg to reiterate and reaffirm the 

statement made above. The applicants further beg to state that the respondents are 

trying to mislead the Hon'ble Tribunal makin.g such statement. The respondents 

themselves have admitted that the data's of th e  applicants are correct. It is not the 

case of the respondents that they do not have any record to verify the cases of the 

applicants. The respondents have denied the cases of the applicants only on the 

ground of genuineness. The applicants pray before the Hon'ble Tribunal to direct 

the respondentsthat to consider the cases of the applicants in any Group- D posts. 

That with regard to the statements made in paragraph 8.3 of the WS, the 

applicants while denying the contentions made therein beg to state that the 

applicants never try to mislead the Hon'ble Tribunal. it is the respondent's 
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documents, which says that the Bio-data's of the applicants are correct. The 

applicants most humble submit that Bio-data's of two persons cannot be similar. 

That with regard to the statement made in paragraph 8.4 of the WS, the applicants 

beg to state that the contentions of the respondents has already dealt with by the 

Hon'ble Tribunal in earlier OA. Since the respondents did not challenge the 

earlier OA. they are estopped from raising the same issue again before Hon'ble 

Tribunal. 

That with regard to the statements made in paragraphs 4.5 to 8.11 of the WS, the 

applicants while denying the contentions made therein beg to reiterate and 

reaffirm the stalements made above as well as In the OA. The applicants further 

beg to state that regarding application for inclusion of the names of the applicants 

has already considered by the Hon'ble Tribunal. In the WS filed in OA No. 

259/02, the respondents have already admitted that Sri Habul son of Ruplal was 
screened but could not be absorbed for want of vacancy within the panel period 

(paragraph 3 of the judgment passed in OA No. 259/2002). In paragraph 5 of the 

judgment it is clearly held by the Hon'ble Tribunal that after termination the 

applicants went in search of livelihood and scattered for different places. The 

authority reiewed its policy, which did not reach them. Only after came to know 

the decisions they have knocked the door of the Hon'ble Tribunal. The applicants 

are not guilty,  of any iasches. When similar nature of orders was passed it was 

equally incumbent on the part of the respondents to issue notices to all the like 

persons so that they could also approach the authority for appropriate relief 

Since the applicants are also similarly situated persons the judgment passed in the 

above case is also applicable to the present applicants. 

That with regard to the statement made in paragraph 4.12 of the WS, the 

applicants while denying the contentions made therein beg to state that the 

respondents have advertised for various Group-D posts against which the 

applicants can be easily absorbed against any of them. 

That with regard to the statement made in paragraph 8.13 of the WS, the 

applicants while denying the contentions made therein beg to reiterate and 

reaffirm the statements made above as well as in the OA. 

. .{_ 
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15) That with regard to the statement made in paragraph 8.14 of the WS, the 

applicants while denying the contentions made therein beg to state that the 

applicants never try to mislead anybody. They are from the lower strata of the 

society. The applicants belong to the ST/SC community and as such they need 

special care form the society. The allegation made by the respondents is not at all 

tenable in the eye of law. If they do not have the original records then how the 

respondents can say that the claim of the applicants are not genuine. If the 

signatures of the casual labour cards are not tallying then those can be sent to the 

Hand Writing expert instead of rejecting the genuine claim of the applicants. 

1 6) That with regard to the statement made in paragraph 8.15 of the WS, the 

applicants while denying the contentions made therein beg to reiterate and 

reaffirm the statements made above as well as in the OA. It is stated that the 

applicants have never tried to mislead the court. The applicants most humble 

submit that if the respondents do not have original records it is the lapses on their 

part. It is not the case of the respondents that they do not have records. if the 

respondents are in doubt of genuineness then the records along with casual labour 

cards are may be sent to the expert instead of thronging out the genuine claim of 

the applicants. 

17) That with regtd to the statement made in paragraph 8.16 of the WS, the 

applicants while denying the contentions made therein beg to state that the 

respondents have issued the said advertisement without first considering the claim 

of the applicants. Till today there are various posts lying vacant against which the 

applicants can be easily absorbed. Admittedly the applicants served the Railway 

Administration and the Railway authority being the model employer, the 

applicants can be absorbed against any group-D post. The applicant most 

respectfully submit that considering the facts and circumstances narrated above as 

well as in the OA, the Hon'ble Tribunal may be pleased to direct the respondents 

to absorbed the applicants against any Group- D after obser'ing all formalities as 

per law. 

18) That the applicants beg to submit that the applicants have their genuine claim and 

they are eligible to hold any Group-D post, hence the Hon'bte Tribunal may be 

pleased to allow the QA, the directing the respondents to absorbed the applicants 

against any Group- D post. 
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VERIFICATION 

I Shri 	Ansuma Swargiary, aged about 36 years, son of Shri Nabin 

Swargiary, R/o Pt  Jakrnari P. 0. Nij Daphali P. S. Tamulpur Dist Nalbari. I 
l i  

am one of the applicants in the present OA and who is taking steps in this 

case, being duly authorized and competent to sign this verification, do 

hereby solemnly affirm and state that the statement made in paragraph 

are true 

to my knowledge and belief, those made in paragraph 

lo fl_LiiA4 being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this --- -- the  A?~f 

DEPONENT 

/ 
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BEFORE THE 	 TRIBUNAL  

OA NO. 338/04 

Dhaneswar Rahang & ORS 

APPLICANTS 

-VERSUS- 

UNION OF iNDIA & ORS 

RESPONDENTS 

IN THE MATTER OF 

An additional rejoinder filed by the applicant 

That the applicants beg to state that the applicants have to file the present additional 

rejoinder bring some facts which was inadvertently could not bring before the 

Hon'ble Tribunal. The Hon'ble Tribunal may be please the same as a part, of the 

pleadings of the case. 

That the applicants beg to state that this is the second round of litigation. Earlier 

the applicants along with other similarly situated persons approached the Hon'ble 

Tribunal by way of filing OAs No 43/02, 44102 and 259/2002. In the OA No.259/02 the 

respondents filed their Written Statement on behaff of all respondents. In the WS filed 

in OA No.259/02 the respondents themselves have admitted that in the Bridge Division 

a panel of 715 men was drawn after screening daily rated casual labours who were born 

on various BRI units under DY.CE/BRIL/MLG and copy of the provisional list of Ex. 

Casual labour of Bride Division were sent to various BRI Units vide DY.CE/BRILJ 

MLG's office letter No.EW/25511(B)IPt.11 dated 06.03.81. Out of the panel of 715-

screened casual labour only 252 could be engaged. Rest could not be engaged for want 

of vacancies. 

That the respondents again admitted that one ex. Casual Labour named Shri 

Habul son of Ruplal was screened, it appears that he could not be absorbed in the cadre 

) 

t 

( 
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(Bridge Division) for want of required vacancies etc. within the panel period or so. 

A copy of the WS filed in OA 

No.259/02 is annexed herewith and 

marked as Annexure-12. 

4) That the applicants beg to state that after the judgment of the Hon'ble Tribunal the 

applicants filed their application along with their records (Photocopy) before the 

respondents. Then the respondents issued a letter-dated 13.06.3002 by which the 

applicants were asked to submit origina.l records for verification of their service 

particulars. Accordingly the applicants have submitted their original records before 

the respondents, which is still with the respondent authorities. 

A copy of the letter-daled 13.06.2003 is 

annexed herewith and marked as 

Annexure-13. 

0 



VERIFICATION 

sun S€k 

C- 

L OLQ Q-$ 
, akiiig steps in the present OA and competent to sign this verification, do hereby 

soleinly aflirm and sta.te that the statement made in paragraph. J. ........are 

tt- true, to my krow1edge and belief, those made in paragraph ........ 	. . 	are matter 

of rcords, are true to my information derived there from and the rest are my submission 

bef4re this Hon'blc Tribunal. I have not suppressed any material fact. 

And I sign this verification on this. . . t.2-. .th day of July 2005 at Guwahati 

/ 	 DEPONENT 
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THE CEF RAL, ADMI STRATh,E ThBULAL 
AT G1WVAHAT 	: 

N1HEMA1TEROFQANO259QF2OO2 
SRI KA1X GI-OSE AND 10 OTHERS 	...ftpicant 

• 	t UONOF 	A(Rex ntodbyGM, ttF. RaiIwt 
• 

	

	2. 'Fhe- Gerwnl Managtw (construction) Maigaon. 
3. r1k1 RaHway Manager, ptrduar Jn. 

• N.F.Ra#way, 	 Respcnder4s. 
And- 

gthçii1 

Tt arwonng rcpunthit niot npet Mly beg to heth as nider - 
he arøwririg te 	i&nu iave gori thrxogh the. cøpy of aibcation 

hh'd bythf, app1icanb "iful have undertocd the orts theicof 
2 Thai. th appiation suffei 1owAtc vad ca of actt(il and / or nglt for 

hUnig th ph,ahon 

Thai1  th. c1ani ot app1icdth is vague rnd m riot ntainable rn it pieeit 
thrni d is flt rieto t 	Tthsed in Jiini, 
Nrthr 'Jeoptt 	f 	noi aziy odwri icords ncoiniig the / 
detailed erice particu1ai of 1i tho I I penvnc (applic) ltve been 

to the 	h1a1ion and as such it is iiot possible to comct 

H 	the records, 	• 

4 Tht th 	•t h bat*4 undw thø k..w of RfAtation and umder dia  
ifk,2l 

 
of (Im C ijfrij Ad rthtmive Ttiburni Act. 15. The averrnerts 

made al paaA 2 of the appJiat1An a dcrned 

If any cve ofathon a ud m the yur 1977, 1980, 1982 or so they could 

apj,t2ted thsut iitte at the xper level ineiudIt seIthg redress tflroi,h 

Comt / Horfhh High colut rnd 1h Jkifble Ce#ral Aftifistrative Tnbuiial 

ir im 	of seeking om rrnedies ow after iizu tkn tiw decades in 

gut/02, and no lidasJk1cv.jofl pthton alV"'N to have been 
, Vu1r 

 
-mul 11W pu;ap oI un,es, 'vairions cancs in orncc set 1XR recom 

pJond its upkeep! thrIoi etc. crops 'op and it bcorue difliciilt to 

H 
- * 1 



FA 

trnce out ncord uni detaikd senjob uti.cu1amI eopie etc. are sixpphed for 

each and every applicart rurioned inthe (DA concernel 

the appiwation is ttrnieIore I*abk to be th8rnissed on gund of vagueness 

and irisuffiert matciiai / paiculars.. 

ThP.il, swe wd Qxcept. these statemnLs /avonris in Urn application which are 
i1'ically whmaed hnmi below or are borne on recor, all otirnr 

avrWag4im ol the pIwars in the apphcation axe derued 1re'w1th\  

md 11 ppicar are pn th stnethst proof lirnreof 

1' 	
Thar, ftro l has been no iliogoAity or incgularty in the case as alleged and all 

c1tLoi1s as at1eed by the aWhants at Para-4 13 itself of tirn application are 

quac m c oniixe 1x Law, Rules and procedures in vogue and thcrc has been 

no victfdion otprnMplc of iatural justice etc as alleged 

7 That for the cake of brevit I he nkMicul'OUS,  denid of each and eveiystrnert 

IIJ the dffrien parngph of the appbcatin have been aided and the 

incwrni, ipondents have been advxcd to confine then sutnnsion only on 

these relevant pobs üiihe appiicaiion which ire pextinent etc, for purpose of 

awvrng at a propei decic,on it, tht ute 

8 That, tot ii i jxanmil l, the ta r of the case.. bne1 i suhniitfed herein be1ow 

1 f 	 he case.,  

Th Cis'uiLaboui who hid woi1ed rnNF Rai1wyonOpenLu 

before 01 01 81 and were dischaxcd for 'r of further work or 

	

.4 	 .. 	..Qa 
due to completion ol:' wni* Wert givt ii an opportunity to apply, if they so wlsh)or 

inclusion of their i'amec in the Live, Caqil I abour Regtster. They were 'asked to 

subalit Uiu wiithuxepzesentation with adequatt. doownentaty picof in tins regerd 

so as o ieath the commmd RaJ way Lhvisiornl Mwfi1 s ollice on or belbie 

m038? 

They were aed to send the appheauon by Regtctered Post to the 
bi'isioni Riiiway Manpr of the Divithon in the tenitorial juiidiction of which. 
I j  

(Contd to Page-) 
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4 	 '1 

or of t1r, appli.cait Siio Habul Ghose or of th othr içpliuts in this ,OA and 

iwithr SM Habul or arr.Y of th. awli(mis snbniitted wy 1pp11(xthon in tesxYre 

t GM(PYNF. 1wxy, Maliiu3 notiflcUicrn dated 13-03-1987 or the Railway 

}onrd's lefte.m. mentioiud borain above and as such quo.1ion of appeazirg Shri 

Habuls imie oE any of the applicaiits name in the JAveRegjster did it aise in 

ten-as of Railway BcwcVs 1ctteifiiistmctioi etc. Copies of the abow-said 

lettiroubus ofthe RaihMiy J3oatth are also annex d hereto as uaxler for ready 

pexusd. 

i) 1 etthTh rap4dingnmiale.mm of live Casual Labour Rester 

• 	(i) 	Railway Boar<Th letter No.E(NG)-l1-78/CIJ2 dated 04-03-87 as 

afl11XUTt 	.1 tcrL&'s. 	 - 

• (ii) 	I anls IX) letter No.l(NG)UI78/CJJ2 dated 06-03-1987 as 

• 	ANNEXURT-- II 

(iii) GM(PYN.Y. lai1wayfMaJiión lcthr No.JZ/57/0 P1XI( dated 13-03-1987 

to ,il concerned annexed as Annexure-IIL 

b) GM(P)iN.1'. Railway/Mahgton loiter No.E15710/PIXJC' dated 13-03-1987 

thown3g issm iflCC of nOt 1CC to open lim Casual Labour as inexure-III/L 

(1) Remhxg stweeuing of casual Labour borrw on live Casual Labour registe-

C(Ypy of Railway Board lôtter No.E(NG)lI/98/C1J32 dated 0940-1.998 øS 

Aanixuxc-1V. 	
S 	

.• 

-And- 

d) Copj of idler N4)3EC1884Fi57/0tXfl0 dated 04-12-98 iardir scrcerüa 

of Cisnal 'abour lx,nie on live! mppidnKi1aiy Live Casual Labour Register 

minaed as Am u.-V. 	 S  

9 n-ot dr, aVenwris at paiaaph 44, 4.2,  4-3 • 4-4 & 4-5 ofthoaç1ication 

(:= (.). be. tccep1.ed m correct. nnless detailed paiticulars of each of the 

apU.ait w dtheir sdrviCe meord et' are iiade available. Fi'orn the cortemis of 

the OA. if is not clearas to Whether all thxi pDbfiomrs. had ever wokedunder 

the Rty. as casual Labour or tuA and also thit if anybody of them ever worked 

• 	I 	 . 	 • (Ctrnid.. to Page-) 

VIC 



0 	
5 

tbr on' rxnod as to how tJxy. were appoirted and whal were tir condilions of 
theiraj Witnvit and also Aiat were the canses for thrnthtion: of thei-

services and for which perk4 tly clted  and under whmn and under what 
project scrvrxl et. 

• 	 Jt.ithttedth3jafter & rydjfcu1ttotraccont 
the records and submit a proper wiitten statnrit in the ce re1atirç to tlr 
apphcai8. 

• 	 10.111a(, v&h rcgmd to awnnea, in paragraphs 4-6, 4-7, 4-8 and 4-9 of the 
• 	

application, it is submitted that in a1eme of actual refeieze and the related 
scrvIce rticulat and copy of the )etter etc. if any iued in the nanroftJr 
parties/nMlicmtq, it is very difficult to throw, any ligli. on the matter and 

hence the corterdionsof the applicarts are denied here witk k is also 

siibnutted that from (Jr copy of the. Anir,aire—1 to the application i.e. the 

udgnzt and order thied 11.11.99, it.tzrnpires thet the applicarts were not 16 

parties in,ft OA No. 79/96 and there is no merlion in sane about the prescit 
/ applicarts and heme the said juilgrmrt canrxt have any binding effect on the 

responderds in the ca. 

Fintlrr, the submissions in thseafbmsd patagraphs are quite vaie and 
devoid ofrelevazt particulars art xeferemes and hence denied herewith 

11. 'flat, with regrd to the ãvenreits at paxaph 4-10 otlr application, it is 
submitted that as no zelevart details could be made available by the appliQuts, 
fl( Of t1r. - allegVj mi of Ut applicails are admissible. 

I .  

withit the purview of eligibility for inclusion in such refrred live rester or why 
'their cas cci1d not be considered; 

12.Tbai with regard to awrmerts at paragraph 4-.11 of the application it is 
subirñtted that for it of detailed particulars nothur can' be accepted. and 
hence question of iitimati.an or xefirence with any persons or bodies did never 

- 

• 	occur. 

• 	• 	 • 	• 	(Contd... to Page.-) 
• 	 • 	

• 

• 	 • 	 • 	 S  

S 	
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The nJJcath are put to strict pmof by mcords and evidences etc, to show 

tJt tJre hs been any violalion etc, of ffly. Board's letter I instruction etc. 

In absence of Ur above, i11egtion are denied bereth 

13. Tkt with regrd to alvennelts  at ragmphs 4-12, 4-13 and 4-14 of the 

appiieatiøn. It is suttted that now of th allegatioxw as made in t1 

appli cation are correct and Irene thse are denied heretK 

11je fo1lcM, cortaitiois of the applicarts are also dedherewith: 
liwt there LFI no dcpzae m rair& that their cngagvment w Cczrw4 

Labow alier they p'cs.red their willfrgness for such 'appolnmwnt 

ains1 (i,AoUp D vacant povt; or that it woi incwnbent on the part ç!f 
respondontr to alworb them aaint such posz br their have been a pick 

and chome policy in the absorption Qf Group—L) staff  or there had been 

hostile drerimimation in such atorptton a/staff 

77 ha4 there had been ay hre2u1ariy In imdng any adverNcement etc. for 

resortmg to special recuMent b*e etc. jbr SC / ST quota vacandes of 

Group Dposth ignoring the alleged claim f the appIicantretc., or, 

ill) That 1htapp1ican1s were qualwd and had eligibelip for absorption 

• 	again.s't the jI/TIUJ) Dpotit & 

- IT) That the respondents issdddveriisenwni in conbwy to law as alleged cr 

V) Thai th application has' been filed bonafide to seczre endsJwtice 

is also to.subxnit heroin tkrt soni of the paiticulais as svbmitted by the 

• 

	

	warts (F(V 5 alicar1s out of the 11 applicails) are quite in-adequate to trace 

out the reiovwi paiticulais ofá[1 these S.persons also not - to speak of the 11 

• applicatts m6o have filed the case and as such unless rim detailed patticul&s are 

flrnisbed, it bcconis difficulttosubinit-aproperreplyinthis case. They could not 

even show 'any aoirtnicrtJengagemeit iettci/proof or texmiiitión letter' etc. or 

oi'er correspondences from Railway side. 

• 	 14. Thit, in. view of v43at have been submitted in the above paraiplis of this 

ittcnstatemer, none of the gourKis for relief as cortained inparagraph•5 of the 

• 	' 	- 	 (Contt.. to Page-). 
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application and also the relief as sougit urKIer paragraphs 8 and 9 of tbe 

apphca1xn axe Ermtaimble must law and fint. of flie case and tie. pmycm are liable. 
treected. 

It is also denied that: 	 . 	. 

a) fleit has been any deptivation of the applicaiEs, or, tie applicwts had 

rigit to claini absorption and regularization against.Group-4) 
tiers bad been stay violation of rmtoral justice etc. or discrinñnation between 
Setq  of employees similarly situated or that tiere hid been any violation 'of 

statutory Rules or imtucticnis of tie Rly. Bil's etc. as alleg'! 

Fattier, In view of the applicads clear asseitithi at paiiph-1 
(particulars of the inpugned order) of the apphcation to the eflct that the 
application is ix,t directed agairt any particular order, the vague coileilion of 

tie üpplicaits to tie eflct that" I ipued, action of tie resjxrndeit are rxt 

susfaiible in We eye of Law aixl 'Iiable to be set aside eiirl qished" etc. are 

• quIte w1eblc and tie applition is liable to be disn'ássed on this gtxrnnd 

also. The app1icirt has nt cited/mertiored as to which orders of the 

responderts are impugied in the case. 

• l5.That, itis submitted that no actionhive sofarbeenta1cenwhichis.coityor 

in violation of loWs aixi ndes/prncedures in vogue. Tie applicaliôn is based on 
• Wong premises and suffers froinnñsàonception and nñsirtexpretation of Rules 

&1ale&ubject 	 . 	• 

16, flxil, the iecessary equires are still under progress and the azing. 

ipondorts crave leave of tie Horfble Tiibiniil to file additional writum 

statenbert, if found recessazy alter such escpñtes, for the ends ofjustice. 
7. That, wxler the facts arKi àircwrytanceg of the ce as stated in the foregii 

patagraths of tie stten statenert, tie irLait application is at mairlaimble 

rlaWandfactoflie case and 	 dimrissed.  

I. 

(Conid,. to Page- 
) t vv -p--  - 
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lettc.r G4;o;. 	

dian S 	 - 
dateã 
't..lway 

Lab ou 
I.. •. idj 

Of the Railwey 

 n thn stry lotor o 9e 

Casual )1aho ac OOncoj 

CaI3
th 	

No,E (NG)i 14/CL/4i dated 
of t1 era, S1;tuj and 	

of 

q. 
orit 1it 	th 	

s lctt 	o 
2319a7 

ilitct101 
hav 	oi been 	

to 
POrtujt 	.pro0 	as 	labour dj0j 

	befo 

	

Ô wdr o. 	t0 	
of wor and ot 

t 	
the.'bof.b of th0 3ehc y' lotte o 

11p9o16 oiLed r;qj aj1 	des 	that Oppo 	ty ray be gy 	0 

	

labu' also 	
were d char 	

bf00 1 1 1 981 
rok OTooQ1et. 	of worj for tho0 

Qac i Ib0 
3gto 	For thj 

O1 COnajfld jn. 	

No 
3 :87 wjU apjy 

mu;atjs 	
Th 

C 	 in IL 
JCtC 61 2;3 	

a0 175- 	ujjç 	1 	
et 	ao 

tte 	2.3i9a7 	
the CQQ0j.;, .3e 87 O 	

h.jch are incoIlpl0ti. 	aloe

jC 

0 :the 	
U. :t 	coy dc iucki open ljr casua,j labour 
	

be 
y 	

)CJ t 	
of ho 

to these £truct0 	be rr 	hr 
L.i4ii str atj 	 .. 	 - 

_Sf 	 •S 

Sci/_ (1v10 IJJ1jIQ 
S U3LzaBMENT (N) 

41, 



- Ono 

(B L 	

'I 

of ail'Y5 (Rail 	
ta1Y 

( 	
Bc 	 / 

	

8ZCL/2: 	
.NwDelh1,te 

 

: 

	

nager9. 	
The 	, DGSO LCkfl, 

Manger, 
jlWY b1eCtr1t1Ofl 

r (G0st) 

tihat 

tK

- •, 

TGener 	
aager, 

ILetrp ..ai1ay, cicutta. 

Day 

".basual labou 
•: - ister. 

A1laab 3°1 

The C..O(P)/ D\N 
D/Patiala 

The CO?M/ 	Delhi. 

Goch aeorY, 

K3pUTt' J8l1 
Ohar U iti . 

• 	'rr C:SUa1. Lhour 

0ti0n 
0f.the RaiIW3Y.m5tr 

	Is 10vited to 

tn9:0nta 	
in this Mifli5t' 

letter of even 

t25.4986  
project Casua1..1ab0 	

are. c0 	fled, jnst 

ciSe 	
the MiniStrY letter No. E( 
	_84/CL/41 date 

,196, 
egaiflQ grant of temO0 
	

st3tUS pnd prePratb0fl 

	

list. In thô MiniStiiS 
letter 	

the same 

2.3.1987, Sinstructons have now been 

sUO 	Q 

to prOJe Casual 1 bdut 
want of. work or due to the 

	cpif wcrk benefit 0f the sc'
claim

this 1i5t 	
etter of ll.9.19 

cited above. 

•itY of 
ai1Y5 desie:tt oppo'TtUflltY 

öy be given 

casual labour also whowe 	
iSChg 	

De0TO 

want of work or coml° of workifor 
coflS1 

th1° f their names j the 
ror th5 purpose the nstrtl° 

000 	
in thi 

dated l3 

all 	 - - r 
nd1 	

i' 

3 .1987 
wil. b 	L- 

proof and •dt 1 	
•e 	

•et an 

2..1987I eachg th3 
cOfl 	

)iVi5i0 

i987 or tho5 which re 
	plete nó 

alS th° 	ot n' 

+ +he5 jsr°' 	
ho

taD 
of suCh pCfl li 	

eSU1 ih ur 	
l 	hoWe Je!, 

W0fleed o1Y 	
the 	n10r 	

un1t° . 
.•• / 

..-. ..:•'•••.• 

H 



jtE(R)II, DflE(D8?), DDE(R)I, II, III, 

CT) I II, 	
with 5 spareS. 

- l.. 

EDE, BE (N), AEDE(G), 
AEIC,. AEDE (aA) AE.(T&i 

AdV(IR). 

•tf , .•.. i,. 

engaged. 
whtc 5the., 	reYIruti311Y 

...-......'.... 	. 
: 	5' Stab1e publicitY 

to these instrU0flS 	ha given by 

the hailway Mmit4Str 3tt0 . 

folloW, 

-DEPJTY DIRECTOR EST1\BLJSENT(N) 

-C 	
BA ILWAYt BCAPD. 

No. E(NG)IL.,78/cL/2 	
New Delhi, dated 	4•3,197. 

Copy to. 
The Genera Secret3r', AflP, 4Stte EfltTY 

•.New.De3.hic25 spareS). 

The Genr3. SecretarY, NPIR 
3 Che1msOrd Road, 

NewDQlhtJ ( with 25 spaeS. 
- - 

" dJ 

. t. 
eS' 

- 	
. 

Copy to: 

pvMS4a 

T; 	
'P2Ep 

	

4 t 	AEDEF J)E 
C-. 	- 

'•: 

• 	 -. 	
. 	 .: 

1 .  . 	y. ..:-. 
:•:, 

- 	 - 

I 

• 	the National CouncilVeP 
Side N3tional CO 

13.-C, Ferozshah 

hi. 	 . .. . . 	.-. 

,For: e,r,try;,jj z j_lw3y  Board. 

- 	

- 	 -: 



i& x 

(r  - 411P:1r 
I€DIATEiik  

: 
 

GOVERNMEt'JT OF INDIA 
MINISTRY OF RAILWAYS 

(RAVIAY BOARD) 
N.PADMANABHA.N 

) DIRECTOR ESTABLISHMENT(N) 
4 

•;- l .  
-: - 	-c 

.Q';NoE(NG)iI/73/CL/2 New Delhi, datec:- -3-1937 
.. :.'; 	-y 

Mydeax Subicrncri  n, 

Casual labour - maintenance of Live 
Casual Labour Register. 

NA 

W

. 

••••••••••J. 	
.• 

•- 

s 
be 

? TV 

encic3e for your ready r 	.rrice t copy 
j.

thiMinistry's letter of i.ven. flL;jf dated 4.3.1987 
hbove subject with the'-- qst that action as 
iced;tLereinmay be takz im.'ncdiately. 	It may 
ned in particular that adequate publicity to 
-.p6yisions of these instructions is given as laid 
ri Wèrin by all concerned immediately arid in any 
e ±hin the next few days. 

Yours sincerely, 

( N .Pi\DMANAI3HAN ) 
..t::';..,r;:.', • 

- 	. 
4;. 

•-. 	"--. 
. 

S Shri VR.Subramanjan 
.' C • -P • 0 • :- 
-N.F.Raj1w,y 	- 
Gua het. - 

Copy with 	copy of ittr datc 	2.3.1987 
to,; Shri. 

: 

J•; 	 , 	.' •. 

; 



N P. BAITTJI V 

NO 9  
W/PNO 

Off toe  
General 	 onnCl) Jita].j0 	

Cahat;L1 1. 

Dat,ed 

3ubi_. Gas ,.1pi .abou..airite. 
 Ibour egiSter. 

Of 13
a,v.Boars letter NO.E(i)II.7C!.:. dated che 

hcwj for yourjdano baeo be taji, i 	
. 

c1jate 	Copi&; of J'o;loEs as t,a be Cthjbjtd in afl  oasUai labo- ors are dealt 	
thu 

 ujtab10 to tho ane by CXjbjj, Thu 
i3t.jc jfl off 	as wefl a 2fl thc 1 	 oi :Lon utc,, a Consi(1ore( 	00ary 

catj0r recevod shod be copilo(1 a the end of 
erjc,d and St to rrt prepared Septratly for t1: iabou & 'oicc Oaow laI)our 	d1QriGp the : QyLp the erj0 a.I Lae of wo :cl~j xLgy  complete in a 	rTc 	A cOp n  be ;ont to this office fo 	rjor tat ent should 1ach tht ofjco 

°SitVC £pri1/87. 	 1y - - 

for 

0 C o:E, 	i S.; 	 • 

. 	 : 

-': 

9c -• 

:. 

! 

for c;E 	LIT 

~-P~ ~S, 
4*10 

(!!-V- 



• 	••,• 	 ••- - 

''t.. 	
-.-- • 	-. 

NFO  RAIjWAY. 

ICE TOOPEN.-I,TNnSTTI - I- . 

: 	• 

Dae i33.1987 

— 

2 
**? 

	 -NjE-- 	 C—,  

LJ.OL 

j 	i1t• tojapp1 

eo  
/ 	4ne4 'nanis 

4w9r) 

QZa 

t11r4 t9. 

r 
ff 

kT3 
-r 	 ia91eb w1 

LFs 	 ao 
4 ? 

a 
L 	 - 

,.- 

r 

r 
X.  

: - t 	r4 

Ali, 

- 	 - 

bouers:w10 had. worked'th NcFi.ai1way as::- Open Lthe 
'efore ll.81.•aa-d were 	schargeci for want .o±' ir- eto CO1c-tion of work, afe hrebr gvi an o -op01-t u- ~.neT so wish, to be considered • 2or ir.IClu$ton of 
the La.ve Casual Labour -Register, 

ubrnt ther Written represcflta,Lox w1 -th Edcquete f:in this: 'a"d.o as - o reach the concerned ailwj ge.rH oLCiçc. 9ri or before 313c7 
ation sho d. oe sent by 	 fo 1, to 1he 

	

yIIanage-p 	the D1on ifl Lh t 	jtorial 	ris- the person vIas - in.ta1].y ell('apccl a1jt O.. sual 
y theof shou1d-aleô ibe sent Uo jie Lr1 - onal L— A- ie Divsiqn in the territorial ui'jdcti on of  1thichbbe .pêrsoñwas - last d•chaed. . copy hoi.ild PWL/IQ4 etc. 'u-idcr wht L j 

after. 	 which tre jai- 

ton 

	I ;onsidereci, 	 • 

shouLi 0or1;L 	• -; 	-:- 	 cu1ars and 5th 	beIo, • .—. 	 •, 	 - 	 •. 	 • . 	 • 

	

- 	-' 

ouaiij,catin — 

Laris' ol identjfca-b ion — 
Leartr,ent & jpace in w1i.ch initi.aJly enrired & dote-
.epartrnent .&'plàc .from whioh .:..±'inelly dirchar cU.. — 

arge 	read Ons.fo.:,thesam 
LT] 'd at present,and f 

St 	opiC3 rif Cs3ual 1 abour Ca 	oi any other prool 

	

asu - ] abr- 	'rce sb,u] J &('CJt) j 	1 	aDl L(  
abed oy c" 	ii rraoh aci. at 	j 	£ houLci l'c 

thc t .L bi 

	

re1evn± i 	r1i '±'oatLon — r 	 / 

• 	 •- 	

)-i 	..• 
• - 	-• 	 - . 

• 	
• 	•' 

I 	 I 



'm 	

4 	
PP4NEO(\J€ 

40 

t.) 

- 	
• 	 . 	

vLvvA: I O/D) 

	

I .  • 	 NO.L. 	'9.cr32 

 

No w D.. .. OR  

	

. 	'J•h (3cr': 	Tvi 	( P)s 
i-'0(1UCUOfl J;ij 	;1e, 	 c:4 

: 	-. 	'' 	• 	. 	. 
 

(Am per so Rod ic;) 	. 	 . 	 S 	 • 	 ' 

:. 	• 	 1;: 	c.cni:g oi: cat1 1bcui bomnc .'n th 
 Inhour reISie1'. 
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To: 	 - 
.GM(Con), lvlaligaon 

•AUPHODs,AIIDF&M3&AUDAOS, 

	

-. 	All controlling Offi6ers of Non-Divisionaliscd Offices, 
The GS/NFREU NH?SMU & )USCTREA. 

: 

-- 	S 	m ub - Scieeng of Casual Labour borne on the Live/ 
I 	Suppkmentary Ltvcv Casual Labour register I 

A copy of Railway BoarcS letter No E(NG)111981CL132 dated 09 10 98 

	

' 	
on the abave ñienioned subject is-forwarded for information and necessary action. It is 
clarified that reening of cx.caèuál lahou boine on the live/supplementary live Casual 

'-' 'Labour Register iguinst vacancies in the 'various departmenth would not be a matter of 
course and automatic but thia piocess has to be decided based on juatification regai (hag 

filling up bfvacat- cies in aparticular departrnetit; Proposal8 for ippointrncnt'of ex.casoid 
labour from thesc. registers would continue to be %nt to IIQ for obtaining GIVt'q ao" 

'. and only aller the approval is conveyed to the division, they would take further necessary 
action regarding ppointmeñt of such ex Casual Labour against vacancies by scrceiiig 
thcm accoidmg to seniority. For any furthei cliarifications of any doubts refeience to IIQ 

• - . inu'st invariably be made. Boards eàrlier le tters  mentiod in the margin on their present 
leitci were circul-itcel a utidci - 
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NORTH EAST F'R(INTIER RAI LWX 

RE(ISTEREI) WITH Alt) 	.. 	
Office of the 

General Manager(COfl) 
Maligaon, Guwahati-1 I 

No.E/63/CO N/I 	
Dated:1 .02003 

To 
 

- Vi1L 	I- cth. 
C. 

Sub: CA No. 	4 /02 before CATfGuwahati. 

Rel: Your appliCatR)fl 10 tcflUS O1t)rdcr Uatcd 01.5.2003 passed by 

CAT/Guwahati. 

In reiCrCflCC to your above mentioned application it is iuforiucd that records 
regarding ynur engagement as Casual Labour in Construction Organization are not 

available in Ihis of(icc As such it cinnot be ascertained and verilied whether you bud 

worked as Casual Labour iii this CunstruCtiofl OrganiZlitiOfl or not. 

You arc, there lure, advised to submit documentary evidence, if any, in support of 

your cagagenient on castlal basis in Construction Organization within 14.07.2003. Ibiling 

which it will be presumed that you have no records to prove your engagement in the 

Construction Organization as claimed and in the  event of which your application tinder 

rch.rence will sunmiarily and automatically stand disposed Of withoUt any luriher 

corrcSpOn(IenCC from this end. 

Please acknowledge the reipt of this ktter. 

(P.O. Johnson) 
APO/Con 

For General Manager/Con 
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